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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Hundred 
and Eighteenth Report on action taken by Government on the re
commendations of the Public Accounts Committee contained in their 
Seventy-First Report (Sixth Lok Sabha) on Paragraphs 7, 13 and 
14 of the Report of the Comptroller and Auditor General of India 
for the year 1975-76, Union Government (Posts and Telegraphs). 

2. On 31st May, 1978, an 'Action Taken Sub-Committee' consisting 
of the following Members was appointed to scrutinise the replies 
from Government in pursuance of the recommendations made by the 
Committee in their earlier Repo!'ts: 

1. Shri P. V. Narasimha Rao-Ohair.man 
2. Shri Asoke Krishna Dutt-'~onvener 
3. Shri Vasiant Sathe I 
4. Shri M. Satyanarayan Rao l Members 
5. Shri Gaurishankar Rai r 
6. Shri Kanwar Lal Gupta J 

3. The Action Taken Sub-Committee of the Public Accounts 
Committee (1978-79) considered and adopted the Report at their 
sitting held on 15 March, 1979. The Report was finally adopted by 
the Public Accounts. Committee (1978-79') on 29 March, 1979. 

4. For facility of reference the conclusions and recommendations 
of the Committee have been_ printed in thick type in the body of the 
Report. For the sake of convenience the conclusions and recom
mendations of the Committee have also been reproduced in a con
solidated form in the Appendix to the Report. 

5. The Committee place on record their appreciation of the assis
tance rendered to them in this matter by the Comptroller and 
Auditor General of India. 

NEW DEL:m; 
March 29, 1979 

Chaitra 8, 1901 (S) 

[v) 

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Committee. 



;CHAPT.ER .I 

REPORT 

·i.1. This Report of the Committee deals with the action ·taken by 
'Government on the concluslions or recommendations of the commit
·ctee contained in their 71st Report (Sixth Lok' Sabha) presented to 
'the LOk Sabha on 17 April, 1978, ·on paragraphs 7, 13 and 14 of 
the ·Report o'f the ~comptroller & Auditor General of India for the 
:y ear 1975..:76, Union Government (Posts ·and TelegraphS). 

1.2. Actfon Taken Notes in respect .of all the 40 conc1t1Sions or re
•-commendations contained in the Report have been received from the 
'G Gvernment and these have been categorised as follows:-

(i) Concl1.L.!ions OT Recommendations that have been accepted 
by Government: 

"S. Nos. 1, 2, 3, 4, 8, 13, W, 23-25; 35; ·40. 

' ~ii) Co~lusions OT Recommendations which the Committtee 
do not desire to pursue in view of the replies received 
from Government.: 

S. Nos. 7, 9, 12, ·22, 26, 27-31, 34, 36, 38. 

'(iii) Conclusions OT Recommendations replies 'to which have 
not been accepted by the Committee ·and which require 
reiteration: 

S. Nos. 6, 10-11, 14, .15, 17·, 18 & 20. 

'(iv)'Conclu.sions or Recommendations in respect of which Gov
ernment have furnished interim replies : 

·s. Nos. :5~ 16, 21, ·32, 33, ·37, 39. 

1.3. The committee expect that final replies, duly vetted by 
Audit, to those recommendations o.r observations in reSpect of which 
'Only interim replies have so far been furnished will be submitted to 
'them expeditiously. 

1.4. The Committee will now deal the action taken by Govern
·ment on 3ome of their recommendations 

,Accumulation of arrears of teiephone revenue against Government 
subscribers (Paragraph 1.32-Sl. No. 6) 

1.5. Expressing displeasure over the alarming position of out
~standings of telephane revenues ·not only against individuals and or-



ganisations but against Government subS<:ribers also, the Commit-
1ee, in paragraph 1.32 of the Report had observed:-

"The Committee are also not happy about the position of 
arrears in respect of Government subscribers. The fi
gures furnished in this regard show that Government sub
scribers continue to account for substantial amount of 
arrears of telephone re"tenu~. Out of total arrears . of. 
Rs. 6.28 crores . during 1970-71, Government ,.subscribers. 
:lccounted for Rs. 2.33 crores (37 per ce'llt). 
Similarly, a sum of Rs. 2.29' crores (30 per cent) out of Rs. 
7.71 crores was outstanding against this category of sub
scribers during 1975-76. The Committee note that for 
expediting collections of outstanding bills from Govern
:nen t Departments, Chief Secretaries of all the State Gov
ernments as late as in 19"73 to islsue instructions to their 
officers and Secretaries of Central Ministries were ad
dressefd to arrange expeditious settlement of telephone 
bills and also to nominate Liaison Officers to whom cases 
of outstanding bills could be referred by Departmental 
Officers. for expediting realisation. Inspite of these in
structions, there is no signHicant change in the volume of· 
arrears towards Government subscribers from 1973 till 
now. The Committee desire that the whole question of 
recovery of telephone arrears from Government bodies 
may be examined de nova and $"Uitable measures taken for 
their expeditious recovery within a time bound program
me. The Committee urge that the progress made in this 
regard should be watched every three months so that .fur
ther steps not only 1to "eliminate the earlier arrears but also 
to contain their further accumulation could be taken in 
time." 

1.6. In their note* dated 21st September, 1978· the Ministry of 
Communications (P&T Board) have stated: 

"Instructions have been issued in P&T Directorate D.O. letter 
No. 2-32/73-TR dated 26.5.78 (Copy ~nclosed) to all the 
Heads of Cirdesi!Districts to review personally the out
standings against exempted category of Telephones once 
in three months and a quarterly statement has also been 
prescribed for watching the progress of liquidation of ar
rears. In respect of other Government subscribers also, 
instructions have since been issued (copy enclosed) for 
review of arrears once in three months and a quarterly 

*Not vetted in Audit. 

.. 



statement has also been prescribed, as in the ·ease of: 
exempted category connections. 

The Secretary (Communications) has demi-officially addres
sed all Secretaries of Government of India and Chief 

1 Secretaries of State Governments once again requesting 
them tQ arrange prompt payment of Telephone bills in

, eluding old bills." 

1.7. ~e Committee, in para 1.32 of their earlier .report, had ex-· 
pressed anxiety about the mounting arrears of telephone revenue· 
from all quart~s, be they private subscribers, Government subs
cribers or exempted categories. Sincei efforts made earlier by the 
P&T Directorate to get the arrears reduced to the previbus quarter 
(the current level), if not completely eliminated, had not borne fruit, 
the Committee had desired that the "whole question of recovery of 
telephonei arrears from Government oodies may be examined de novo" 
and suitable action taken for their expeditious recovery within a 
time bound programme. Instead of doing .so, the only further step 
t~ in this direction 1is the issue of instructions as usual to the· 
heads of Circles/Districts to review: personally oµtstandings against 
Government subscribers, including exempted categories of telephones, 
once in three months and submit a quarterly statement showing the· 
progress ofl liquidation of arr~ars. The Committee is constrained 
to note thatl no seriousness has been shown for 'the follow-up action 
to ensure implementation of th~ instructions in letter and spirit. 
Though. the first quarterly progress report as per DG, P&T circular· 
letters dated 27 May 1978 and 26 .July 1978 in respect of these two 
categories of subscribers must have been furnished by the Head 
of each Circle/District by 10 August 1978 and 10 September 1978 
respectively~ the Action Taken Nof,e furnished to the Committee· 
on 21 Sept~ber 1978 is silent about the result of such instructions. 
The Committee feel that unless the problem is tackled on all fronts 
and in all seriousness in a well thoughtout and resolute manner, the 
mere issue of instructions in . a routine fashion will not yield the 
desired results. The Committee, therefore, reiter.ate their earlier re
commendatiott• that thei problem should be studied in its proper pers
pective so as to take more· ,effective measures to meet the challenge 

. of increasing arrears. The Committee need hardly emphasise that 
the1 heads of Circles/Districts should be made person.ally responsible 
for bringing down current arrears to a reasonable limif and also 
clear the old outstandin.gs in a phased quarterly programme. The· 
progress ir.eports so furnishedj to the Centre, shouldl_ 'be critic·ally 

. analysed to take further follow-up action, wh'ere necessary. 

1.8, The Committ~e would like to point out that the slackness 
in realisation of telephone dues from Government Departments and 

" 
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:Undertakings is also .encouraging misuse of telephone for unauthoritf.. 
•ed purposes. 

Lapses in billing and accounting procedure (Paragraphs 1.64 and 
1.65-Sl. Nos. 10-11) 

1.9. commenting on the increasing trend in the cases of· shorl 
.r ecoveries, failure to issue bills, and excess billing, the Committee 
.!n paragraphs 1.64 and 1.65 of the Report had observed: 

"1.64. The ·Committee take a serious view of the short 1recover
ies as well as failure to issue bills by the Department. In 
paragraph 1. 7 of their 122nd Report (Fifth Lok Sabha) 
they had ·desired to be informed about the outcome of the 
study regarding billing and accounting procedure then 
being made by a Committee. The Government in their 
reply reproduced in Chapter II of the Committee's 143rd 
Action Taken Report (Fifth Lok Sabha) had stated that 
the P&T Board had generally accepted !recommendations 
·of that Committee and the revised billing/accounting prcr 
cedure based on those recommendations had been intrcr 
duced in small and medium size Telephone Reve
nue Units ·With effect , from 1-7-1970. Likewise, in 
respect of major Telephone Districts, computerised 
billing on Service Bureau basis had been introduced 
at Delhi, -Bombay, Madras and CalC'Utta. However, 
the Committee r~gret to find that all these and 
other measures, such as issue of instructions etc., stated 
to have ·been ta'ken by the Directorate have not yielded 
the desired Tesult of eliminating these lapses. The posi
tion on the other hand has rather deteriorated and taken 
alarming proportion. According to the information fur
nished to the Committee, the short-recoveries of Rs. 8.01 
'lakhs during 1974-75 ha:ve risen to Rs. 21.69 lakhs during 
1976-77 and similarly in the case of failure to issue bills 
'the figure of Rs. 2.43 lakhs in 1974-75 has gone up to 
Rs. 18.52 lakhs in 1976-77. ' 

1.65. Srnrprisingly enough, the Member (Finance) P&T Board 
has conceded during evidence that 'it has never come to 
the notice of the Directorate as a serious issue which needs 
:issue of a directive from this place' and that 'nothing has 
been done centrally about it.' The Committee cannot but 
deplore the indifferent attitude of the Department to this 

"'Serious lapse. They would like to urge that responsibility 
tor failure to 'issue bills, short billing or excess billing 
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9hould be fixed at all levels so as to ensure that there is no 
recurrence of these lapses. The Committee would also 
stress the need of conducting a thor01,1gh investigation into 
the working of the billing system with a view to clearly 
identifying reasons for individual cases of short recoveries 
and of non-issue of bills thus bringing the defaulters to 
book it found to have done with a mala-fide intention or 
tor any pecuniary gain." 

l.IO. In their Action Taken Note dated 16 October, 1978 the Mim. 
:try ot Communications (P&T Board) have stated: 

.. Suit~ble instructions have again been issued to all HeaW, of 
Circles/Districts by name to make surpnse enquiries oc
casionally to see that short billing/failure to issue billa 
are not due to mala-fides/collusion on the part of any 
employee(s). The Heads of Circles/Districts have also 
been requested t 0 make a review of all such cases and take 
suitable action against the officials found responsible for 
such lapses so as to avoid recurrence o'f such lapses." 

. 1.11. The Committee had observ~d in their earlier recommenda~ 
iions that in the matter of failure to issue bills, short billing or excess 
. billing the measures taken by Government so far had not succeeded 
·in achieving the de;Sired results and had emphasised that responsibili
ty should be fixed at all levels to avoid recurrence of such lapses in 
future. The Committee have been informed that suitable instruc
tions have again been issued to the heads of circles/districts by 
name and they have been requested to make a .review of all cases 
of short billing, l failure to issue bills and excess billing and 
take suitable action where found necessary. The Committee 
·feel that mere issue of instructions would not serve the purpose 
unless these are followed up scrupulously and a strict watch is kept 
-through periodical reports ~ver the performance of those who are 
·entrusted with this job. The Committee would, therefore, reiterate 
their earlier recommendation for necessary action in the matter. 

Complaints of excess metering and wrong billing (Para 1.68 
SI. No. 14). . 

1.12. E'mphasising the need to reduce the number of complaints 
regarding wrong billing!excess billing, the Committee in paragraph 
1.68 of the Report had observed: 

"Closely connected -with the failure to short-billing is the 
problem of wrong billing lexcess billing. The Committee 
learn that this happens primarily due to fault in meter 
or unnoticed STD calls made at the subscriber's end. The 
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number of complaints received during 1975 was 63,000 in
volving 14.59 lakh telephones and the number of bills being. 
58.36 lakhs during that year. Rebate had to be given in 
as many as 8581 cases. The Committee are perturbed to, 
find that the number of such complaints is on the increase 
every year, these being 134176 during 1976-77 as against. 
78264 during 1972~73-an increase of 71 per cent over the 
last 5 years. The Committee concede that over the years 
the numbe-r of telephone 'connections have alsq increased. 
EVen so, the number of complaints is suggestive of the· 
fact that the wrong billing is perhaps as regular feature. 
The Committee, therefnre, recommend that whereas gen-
uine cases should be dealt with promptly to restore confi
dence in the servfoe, test check of the over-billing and 
rebate given over and above a reasonable limit should be 
made to id~ntify the actual causes of over-bHling with a 
view to taking remedial measures for the future and to· 
ensure that the rebate given is genuine and the powers: 
delegated in this regard are not misused." 

1.13. The Action Taken Note dated 30 December, 1978 furnished· 
by the Ministry of Communications (P &T Board) in response to the· 
Committee's observations is reproduced below. 

' 'At present all the Heads of Telecom Circles/Telephone Dis
tricts have the powers to grant rebate upto Rs. 3-000 per 
quarter in respect of complaints of excess metering at STD 
stations subject to a maximum of 2 quarters in a year. In 
respect of 4 metropolitan Telephone Districts at Delhi, 
Bombay, Calcutta. and Madras these powers have since 
been increased upto Rs. 5;000/- per quarter subject to a 
maximum of 2 quarters in a year. Necessary orders are· 
under issue. 

In view of the enhanced powers delega.ted and with a view 
to ensuring that the rebate at Circle/District level is given 
in genuine cases instructions have been issued that:-

(i) In Telecom Circles and Telephone Districts under General 
Managers (other than 4 metropolitan Telephone Dis
tricts) all cases of rebate above Rs. 2000 will be decided' 
personally by the General Managers. 

(ii) In Minor Telephone Districts all cases of rebate will be 
decided by the District Managers personally. 

(iii) In 4 metropolitan Telephone Districts all cases of rebate 
above Rs. 3000 will be decided by the General Managers 
or Addi. General Managers at their personal level 
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(~v) Director (Vig.). Vigilance Officers in Circle/District 
shall exercise a test check of 5 per cent to total cases 
in which rebate has been allowed subject to a maximum 
of 10 cases per month. 

(v) Instructions have also been issued that whenever there is 
fault in meter circuit or in the associated equipment it 
should be covered in the category of faulty meters and 
Divisional · Engineers should satisfy themselves and re
cord in writing the occurrence and nature of such faults 
before revising any bills for local calls. Instructions 
have also been issued that subscribers whose meters 
were out of order for a quarter or more should be charg
ed for such period on the basis of average number of 
calls made by them during the precedirig 2 quarters." 

1.14. J..'he Committee note that some remedial measures have been 
·taken by the P & T Directorate to1 tackle ithe l>roblem of wrong billing 
:and excess billing. They, however, feel that these measuxes are not 
adequate and they would like to caution the department tthat any 
slackness in the 1implementation of the steps contemplated ,or failure 
·to follow-up the instructions issued in this regard would negate the 
.efforts made so far in this direction. The Committee would, there
fore, like the Department to review the position quarterly to take 
·further steps in the rn'atter, where considered necessary. 

Litigation (Paragraph 1.69-S. No. 15) 

1.15. Commenting on the huge amount spent on litigation for re
. ·covery uf outstandings of telephone charges each year, the Com
·mittee 1n. para i.5:9 of the Report had observed:-

"Coming to litigation, the Committee find that this recourse 
had to be resorted to for recovery of Rs. 25.36 lakhs as on 
1st July, 1976 from private subscribers. The Committee 
would like to place on record some interesting sta.tistics in 
this regard. The number of cases under litigation was 3237 
for bills involving less than Rs. 250 each and 3423 were in 
respect of bills for more than Rs. 25{) as on 1-7-1977. The 
oldest case under litigation relates to the year 1956-57 in
volving Rs. 1530. The highest amount involved in litigation 
is Rs. 1,15,000 due from M is. J&K Cotton Mills; Kanpur and 
the lowest amount is Rs. 120 -pertaining to a Raipur subscri
ber. The amount spent on litigation during 1974-75 was Rs . . 
53',002.0-8 and the number of cases. decided was 152. As 
against this, in 1'00 cases decided during 1976-77, Govern
ment had to spend Rs. 51,042.37. The Committee have 
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been informed that instructions have ·been issued to aD. the 
Units that gince litigation is a. long drawn and expensive 
process, no litigation should be taken up for ammmt of. 
bills below Rs. 250. In view of the heavy amount spent. 
on litigation each year, the Committee would like to urge· 
that the problem should be studied in depth with reference· 
to its economics and the results achieved in the past for 
formulating further policy in this regard. They would. 
also like the Department to lay down more comprehensive 
and clear cut guidelines for going in for litigation aa the
last resort." 

1.16. In their Action Taken Note dated 16 October, 1978, the M:ln-· 
istry of Comm~cation (P&T) have stated: 

"Instructions have again been issued to Circles/District& to 
meticulously follow the guidelines issued from time to time· 
in this respect. However, the recommendations of PAC 
to study the problem in depth with reference to its econo
mics and the results achieved in the past for formulating· 
further policy, has been noted for necessary actiori.. • 

1.17. 1.rhe Committee in: paragraph 1.69 of their earlier Report had' 
pointed 11>ut that litigation was not only .a long drawn· process of rea-
lising telephone dues but was also expensive and as such had desired 
Govermuent to study the problem in depth with r.eference to its ec:o
nomics and the results achie;ved! in the past for formulating
further policy in this .regard. The Committee, however, regret 
to find from the action taken note furnished by Govern
ment after six months of the presentation of the original Report 
that the P & T Directorate have merely noted the recommendation for· 
necessa1y action. The Committee take a serious view of the casual 
manner in which their specifi.c .recommendation has been dealt with. 
They would, therefore, like to be enlightened as ,to what necessary· 
action, if any, has specifically been taken in this regard . 

. _, Loss of Departmental Records (Pa.ragraph 1.71-Sl. No. 17) 

1.18. JDealing with the problem of loss of Departmental records per-· 
taining to telephone revenue and consequent write off of outstandings, 
the Committee in paragraph 1.71 of the Report, had observed as fol-
lows:-

"The Committee feel equally concerned about the loss of de
partmental papers pertaining to telephone revenues which 
have becom.e a regular :feature each year. Rs. 35,000 dur
ing 1975_.76· and Rs. 25,000 during 1976-77 had to be written. 
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off as a result of loss of files. In this context the Com• 
mittee would like to reiterate their earlier recommendations. 
ma.de at paragraph 1.8 of their . 122nd Report (Fifth Lok. 
Sabha) on this very iss·ue and desire that the Directorate 
should take a serious view of this problem and ask the· 
authorities concerned to investigate thoroughly all cases . 
involving big amounts with a view to finding out whether 
any mala fide intention was involved, fix responsibility 
and take remedial measures for the future. The Committee· 
recommend that deterrent p_unishment should be given int 
case of proven collusion." 

1.19. In their Action Taken Note dated 16 October, 1978 the Minis- · 
try of Communications (P & T Board) have stated:-

"InstI'uctions had been issued to all Heads of CirclesJDistrict.Q: 
to fix responsibility and initiate disciplinary action against 
those officials found responsible for the loss of records, 
which necessft!ited write off of dues, before approving such 
writ.e off. The instructions have been reiterated stressing· 
the need for thorough investigation of cases involving 
write off of revenue due to loss of records and for awardt
ing deterrent punishments to such officials as are found 
responsible for the loss ... 

1.20. The Committee are not satisfied with th.; reply of the Go..-... 
ernment. The seriousn~ of the problem of loss of Departmental 
files pertaining to telephone revenues could be gauged by rthe fact that 
this matt~r had earlier been the subject of the Committee's observa
tions in ·1973-74 and the P & T ' Directorate had then drawn the atten
tion of all Heads of Circles/Telephone Districts to this lapse and had 
also · requested them to review each case and fix responsibility wher
ever necessary. The instructions were thus already there. In spite
of that the matters did not improve but had rather deteriorated ast 

brought out in the eiarlie.r recommendation of the Committee. The· 
Committee, therefore, feel that mere issue of instructions in response 
to the Committee's observations whenever it 'comes before them would ' 
not lead to any tangible r.esults. What is actually required is to 
follow-up action once the instructi~ns are issued. Besides, the Com
mittee\ feel that the procedure of maintenance and recording of files . 
also needs to be gone into thoroughly to e nsure a more methodical and 
efficient system .regarding their movement at different levels and ulti- . 
mately leading to recording and proper custody. .., 

Delay in completion of tele-communication project (Paragraphs 2.28 
and 2.25-Sl. Nos. 8 and 20)1 

1.21. In paragraph .2.23 and 2.26 of the Report, the Committee had' 
dealt with the inordinate delay in completion of 8-channel Transis--
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"torised carrier system between Dumka and Deogarh and escalation 
·of cost thereof. The Committee had made the following observa
·tions in paragraphs 2.23 and 2.25 regarding the factors which had 
·caused delay at the execution stage of the project: 

"2.23. The Committee note that the project for the installa
tion 8-Channel transistorised carrier system in replace
ment of the existing 8-Channel system between Dumka 
and Deogarh for providing adequate tele-communication 
services in Dumka, District Headquarters of Santhal Par
ganas, a backward area in Bihar State, was approved in 
March, 1970 at an estimated cost Rs. 1.15 lakhs. Detailed 

·estimates for the work sanctioned in Oc'tober, 1972. 
Though according to the Original estimat~, the work has 
to be completed in two months time, it took as long as 
6 years in commissioning the system in October, 1976, after 
its approval. The principal reasons for delay in execu
tion of this project are stated to be (1) the replacement of 
the alignment of existing AB line by A4 BC line .so that 
it can carry additional NCJ pairs for use m future, the 
existing line being not in a position to carry this load of 
NCJ pair in a Section of 16 Km. between Dumka and 
Jama and (2) realignment of the line between Deogarh 
and Ghormara to avoid 'induction' due to high tension 
power line laid by Electricity Department. So far as 
the first factor is concerned, the Department have admitted 
that it was a case of oversight on the part of engineer. 
So far as the second one is concerned, it seems that al
though the Electricity Department laid that line subsequent
ly the P&T Department had agreed to shift their own A4 
BC line to avoid induction on the specific understanding 
that the Electricity Department, would pay the cost of such 
realignment. The Committee also understand that a sum 
of Rs. 0.24 lakh towards the cost of realignment has been 
accepted by the State Electricity Board. However, what is 
noteworthy is that due to these alterations having to be 
made there was a delay in the execution of the project. 
The Committee would urge that a Departmental enquiry 
be conducted to identify the reasons for delay at every 
stage so as to fix responsffiility for taking action against 
those fO'Und responsible for dereliction of duty. 

"2.25. Yet another 'disquieting aspect of the case is that at 
the time of preparation of the estimate the fact that the 
existing AB line could not bear the load of NCJ pair was not 
foreseen. This led to the provision of A4BC posts thus. 
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increasing the cost of re-transposition of the pair from 
R!!!. 0.31 lakh to Rs. 3.13 lakhs. The overall cost of the 
project thus i'ncreased from Rs. 1.15 lakhs to RSJ. 4.39 
lakhs. The Committee desire t~at responsibility for this 
lapse should also be fixed." 

1.22. In their reply dated 24 October, 1978, the Ministry of Com
munications (P&T Board) have stated as follows :-

"2.23. The delay in the execution of the work has been iJ\lvesti
gated on the basis of the r ecor ds of the Circle Office, 
Divisional Office and Sub-Divisional Office, Deogarh. 

The follo.wing facts have been gathered: 

1. The Directorate approved proposal for 8-Channel Carrier 
System between Dumk a and Deogarh in March, 19r10. 

2. Matters related to traffic data, engineering details etc. for 
the preparation of the project an d detailed estimates 
were undi;:r cor respondence between the Circle, Division 
and Sub-Division as well as T&D Circle and RTS upto 
6-4-72. 

3. DET submitted the project and detailed estimates to the 
Circle on 6-4-72. 

4. The Circle sanctioned the estimate based on AB posts on 
4-10-72. 

5. S'anctioned copy of the estimate was received by SDO (T) 
Deogarh on 21-2-73, and indenis were released on 
27-2-73. 

6. The Electricity Authorities erected a power line during 
72-73 in pro.ximity to the Telecom. lines without the 
elearance of PTCC, and the Department objected to 
this. 

7. SDO (T) asked the. Circle Office to aUot stores\ on priority 
basis on 3-11-73. 

8. SDO(T) released indents fo rA4 BC posts on 21-2-73 since 
the load could not be carried AB posts and informed 
DET on 24-12-73 that he had started the work on 19-12-73 
with some available A4BC posits in the Sub-Division 
and he had ·obtained 5-0 · A4 BC posts from AE Stores, 
Patna and he had indented for 1000 A4 BC posts. 

78 L .S.-2. 
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9. As far as the necessity for shifting is concerned, the mat
ter was taken up with the Electricity Authorities! and 
the route was jointly inspected by P&T and the Electri
city Authorities and finally 'the Electricity Authorities 
agreed to pay the shifting charges for the P&T align
ment on 2-2-73. 

10. During the execution of the work, Director Telegraphs, 
Patna asked for further shifting of posts away from the 

powerline on 1-8-74. 

11. The work was completed by October, 75 and offered for 
acceptance testing but the line fai.led due to power in
duction. The cas'e was referred to PTCC. The PTCC 
advised provision of GD tubes, and these were procured 
and fitted and the line passed the · test on 20-10-76. 
Simultaneously the system was commissioned. 

*12. It is seen that the delay has been due to two reasons : 

(a) Lack of foresight on the part of DET, who processed 
the case for sanction of the proposal with· AB posts. 
He should have taken into account the load carrying 
capacity of the line and the future expansion. 

(b) The action of the Electricity Authorities in erecting 
the power line in close proximity to the telephone 
lines without firslt ge tting the PTCC clearance. This 
resulted in the necessity of shifting the line. 

13. As far as 12 (a) is concerned, the DET concerned retired 
in August, 1976. It is felt that it will be 'too harsh to 
take action at this stage for an error of oversight. 

14. As far as 12. (b) is concerned, the matter has been taken 
up with the Central Electricity Authorities and the 
State Electricity Board to issue strict instructions to 
see that such easies do not recur." 

"2.25-. General ManageT, Tele-communications, Patna investi
gated the case and came to the conclusion that the Divi
sional Engineer, Telegraphs, who processed the case for 
the sancti-on of the estimate in 1972 did not foreslee the 
future requirements. This was clearly a case of oversight 
as was admitted earlier before the P.A.C. The Divisional 
Engineer, however, retired in August, 1976. It is felt 
that it would be too harsh to take action againslt the officer 
after retirement." 

-
--------~# ·-~~- -- ·- - ----~-- ·---

*Not vetted in Audit. 
•. • ; I : • ' 

'· 

' "r 

,· " r:r,\ " ,.. ; I" 
•I 
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1.23. From! the reply of the Government the Committee find that 
the P&T Directorate has attempted to explain away the delay as 
lack of foresight on the part of the DET who had processed the case 
for sanction of the proposal with AB posts and the action of the 
Electricity Authorities in erecting the power line lin close proximity 
to the telephone lines without getting the PTCC clearance. While 
the Committee take a lenient view atl this stage of the lapse on the 
part of the concerned DET who has since retired, they would like 
that the Directorate should bring this case to the notice of all the 
officers connected with the proceissing and sanction of projects in 
various : units under the, Ministry of Communications for future 
guidance. 



, CHAPTER II 

RECOMMENDATIONS. AND OBSERVATIONS THAT HAVE BEEN 
ACCEPTE-D BY GOVERNMENT 

c: Rec~mmendation '.• 

The Committee note that the telephone revenues were outstand
ing to the tune of Rs. 5.501 crores for the bills issued upto 31st March, 
1976. Another Rs. 3.11 crores relating to bills issued during 1976-77 
were added, thusi maki·ng the total arrea:rs of telephone revenue as 
on 1st July, 1977 to Rs. 8.61 crores for the bills issued upto 31st 
March, 1977, an increase of 57 per cent as compared to all the out
standings in the past (i.e. upto 1975-76). While Rs . 6.92 crores (4.6 
per cent) were outstanding as on 1st July, 1972, against Rs. 149.59 

· crores billed during 1971-72, those relating to the year 1976-77 were 
Rs. 8.61 crores (2.3 per cent) as on 1st July, 1977, against the total 
billing of Rs. 370.02 crores during that year. The position is ~orse 
in the latest six months period the amount billed from 1-4-77 to 
30-9-77 being Rs. 167 crores and the amount of arrears being Rs. 13 
crores which comes to 8 per cent. 

[SL No. 1 (Para 1.27) of Appendix VI of 71st Report of the PAC 
(6th Lok Sabha)] 

Action Taken I ·." I 

There has been an improvement in the position of over-all out
standings. During 1971-72, the amount billed for was Rs. 149.59 
crores and the outstandings on 1-7-72 i.e. after 3 months period were 
6.92 crores (4.6 per cent) . During 1S76-77, the amount billed for was 
of the order of Rs. 370'.02 crores and the three months old outstand
ings were just 2.3 per cent. In regard to the period 1-4-77 to 
30-9-77, the position is not worse. Rs. 13 crores was the amount 
that was found outstanding. on 1-10-77 and that included all the 
amounts that were billed for upto 30'-9·-77. That amount included 
about 9 crores for the bills which were issued on 21-9-77. These bills 
became due for payment only on 5-10-77. Therefore, strictly speaking, 
they cannot be construed as outstanding on 1-ln-77. For a fair 
comparison, three months, time is generally allowed between the 
dateS! of the amounts billed and the amounts taken as outstanding. 
The percentages referred to abo.ve for 1971-72 and 1976-77 have 
been worked out on the same and according to the -same .principle, 

' ·' 
14 
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the position in respect of the bills issued between 1-4-77 to 30-9-77 
shows an improvement. Against the amounts of Rs. 167 crores bill
ed for during the said period, only 3.60 crores (2.16 per -cent) remain-
ed outstanding on 31-12-1977. ·~ ...... . ... ,,_ .... ~, . "- "" 

[Ministry of Communications (P&T Board) O.M. No. 23-23[78-TR 
dated 21-9-1978]. 

Recommendation 

The Committee, appreciate that there has been a continued in
crease in the number and amount of bills issued each year by the 
Directorate due to rapid expensioill of te}ie-communications net-work 
during the past several years coupled with the increase in tariff. 
They also appreciate that there has been progressive decr~ase in the 
percentage of outsltandings t-o the amount billed, but if the amount 
outstanding for the period 1-4-77 to 30-9-77 is any indication the 
percentage of arrears to the amount billed is on high side which is 
disquieting. Moreover, even with the declining trend of arrears bet
ween 1971-72 and 1976-77 the overall figures of outstandings con
tinue to rule in the range of Rs. 7 to 10 crores for the lasit many 
years, these bein'g Rs. 6.92 crores on 1st July, 1972; Rs. 7.12 crores on 
Ist July 1973; Rs. 7.28 crores on 1-7-1974; Rs. 10.35 crores on 1-7-75, Rs. 
7.71 crores on 1-7-7'6 and Rs. 8.61 crores on 1-7-1977. This indicates 
that though current arrears might have been checked to some ex
tent, progress in the clearance of old outstandi·ngs is very slow and 
no s:fgnificant progress has been mage in this re~ect. This is also 
evident from the fact that against the outstanding amount pertaining 
to the years upto 1964-65 standing at Rs. 0.55 crores on 1-7-1972, an 
amount of Rs. 0.16 crores wasi still outstanding on 1st July, 1976. The 
Committee is all the more justified in arr iving at the conclusion that 
even after writing off some arrears yearly, as for instance ~· 28.03 
lakhs and Rs. 22.50 lakhs in 1975-76 and 1976-77 resipectively, old 
outstandings continued to be shown year after year thus making the 
arrears list still bigger. 

t -

[SL No. 2 (Para 1.28) of Appendix VI of 71st Report of the PAC 
(6th Lok S'abha)] 

Action Taken . ' 
As already explained against para 1.27, there has been impr0ive

ment not only in the overall posiition but also during the period 
1-4-77 to 30-9-77. 

As regards old arrears, the progress is slow as in the cases of 
closed telephones, all formalities have to be observed before takin~ 
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them to a court of law or writing off the amount fnvolved. How
ever, the following table would indicate that the progress is com
paratively quite s'teady: 

Outstanding for the period As on As on As on As on 
1-7-75 1-7-76 1-7-77 1-5-78 

Upto 69-70 I 16 •30 85·17 80·82 36 ·81 
70-71 41 ·36 28 . 16 26·55 16 ·72 
71-72 59 ·84 40 ·98 35·53 23 ·23 
72-73 91 ·58 61 ·42 51 ·79 28·33 
73-74 139 ·27 71 ·39 58 ·93 34 ·87 
74-75 586 ·59 149 ' 79 92 ·22 40 ·61 
75-76 333 ·92 136 ·49 47.16 
76-77 388 ·42 IOI ' 13 

The Department is fully siezed of the problem and taking all 
possible steps to wipe 'Out the arrears as fast as possible. 

[Ministry of Communications (P&T Board) O.M. No. 23-23j78-TR 
dated 21-9-1978]. 

··~ . .. l 1 '. Recommendation 

Apart from the magnitude of arrears, which itself is a disturbing 
situation, the Committee are perturbed to note that huge amounts 
ranging from as high as Rs. 39,000/- in the case of one private 
individual (Maharaja of Sikkim and his family members and 
Government of ex-Chogyal of Sikkim) and Rs. 1,79,700 on Gov
ernment side (Civil/Defence, West Bengal) and others were due 
during 1974-75. Similar position exists for the years 1975-76 and 
1976-77, both for private as well as Government subscribers. The 
cases of ten top individuals and organisations including Govern
ment subscribers (Appendix II) from whom highest amo'llilts of 
arrears of telephone revenue are due, are illustrative of the seri
ousness of the problem. This situation needs to be remedied early. 

[SL No. 9 (Para 1.29) of Appendix VI of 7lst Report of PAC 
(6th Lok Sabha)]. 

Action Taken by the Department 

Instructions have again been issued on 2/6-9-78 to the Circles/ 
Districts to enforce the Rules rigidly and make all out efforts to 
liquidate the outstandings against individual subscribers. 

[Ministry of Communications (P&T Board) O.M. No. 23-24j78-TR 
dated 16-10-1978] 
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INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

OFFICE OF THE DGP&T 

PARLIAMENT STREET, NEW DELHI-110001. 

Memo. No. 23-24/78-TR. Dated 2-8-78. 

To ' • I 

, i_j 

All Heads of Telecom. Circles/Telephone Districts. 

SuBJECT.-Prompt realisatiorn of heavy outstandings against indi
vidual Govt.f Private subscribers 

In their obseTvations on the C.&A.G.'s Audit Report on P. & T. 
for the year 1975-76, the Pu):>lic Accounts Committee have taken 
a serious view regarding persistance of heavy outstandings 
against individual subscribers-both Government and Private
and have desired immediate remedial action. A copy of their ob
servations is enclosed. 

So far as the arrears against closed telephone connections are 
concerned, detailed instructions have been issued, time and again, 
emphasising the need for vigorous pursuit for recovery of the 
outstandings. Attention is !Jarticularly invited to the communi
cations listed below: -

4.43 /71'-TR 

4-43/77-TRP ~Pt) 

-do-

4-14/71-TR 

2-82/73-TR 

2-31/77-TR 

2-31/77-TR 

dated 15-6-71. 

dated 23-12-71. 

dated 8-5-72. 

dated 23-11-72 

dated 15-11-73 

dated 2'8-1-78. 

dated 4-2-78. 

It is again reiterated that all-out efforts rp.ay be made to liquidate 
the old arrears and where the dues are found to have become irre
coverable, cases may be initiated to write them off at the appro
priate level. 

As regards the dues against working connections it is observed 
that the telephones are not being· disconnected promptly in cases of 
default of payment. Arreru:.ff are allowed to accumtnulate ov'!r 
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months and even years before disconnection which is not only ir
regula but undesirable. It is also seen that the investigations are 
not expeditiously conc1uded in cases .of complaints of excess
metering, thus seriously delaying the realis.ing of the dues. It · is 
once again en.joined on all units that the te'l.ephones should be dis
connected promptly and on due dates in cases of default of pay-

-mcmt ·and the investigations in the complaints of excess metering 
Should be decided as quickly as possible, within two Weeks, SO / that 
the recovery of the outstanding dues is not unduly delayed. 

Suitable instructions may be issued to all concerned. Receipt of 
this letter may please be acknowledged. 

Scl./'" 
(MOHINDAR PAL SINGH) 

Deputy Director General (TA) 

TELEPHONE' NO. 380640. 

Recommendation 

The Committee have been informed that further steps have been 
taken to reduce the arrears as also to increase financial powers of 
Circle/.District Heads for writing off the outstandings of telephone 
dues especially: in cases where the amounts of closed telephone con
nections, do not · exceed Rs. 250 /- in each case provided the out
standings are more than 5 years old. Guidelines to Heads to Tele
communication Circles/Telephones Districts are also stated to hJve 
been issued on 4th December, 1975 and repeated on 22nd January, 
1976 for achievement of substantial improvement over ·the existing 
position of recovery of arrears. The Committee also find that the 
P&T Board have issued orders on 4th July 1974 to set up a High 
Power Committee i n each Circle/Telephone District with tfie Head 
of the Circle/Telephone District as Chairman assisted iby the Inter
nal Financial .Adviser and two other senior officers to ,review all 
cases of arrears and to determine what should be written oft'. All 
these and 'other measures are welcome. But from the figures placed 
before the Cnmmi.Miee, they feel that in spite of i!heir highlighting 
the problem in their 122nd Report (Fifth Lok Sabha) and reiterated 
in ·143rd Actfom a'ak-en Report (1974-75') and in spite of -assurance ·of 
.therGcw,ernm€nt that "the Gommit tee's Jrecommendations have been 
noted and will be acted upon" the J!lOSition continues to be urn;:atis
factory. The Committee therefore, feel that the whole questic:m df 
arrears should be gone into thoroughly with the seriousness that it 
tleser-ves so that the fact9rs for slow progress could be identified 
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and PemE!dial measures taken. Specific responsibility should be 
,fixed ,for recovery of arrears. ;Target s shotild also be fixed 'Sepa
rately ..for cases which .are very old, those relating to last filv:e years 
and the fresh cases. Special drive on the lines. launched i n Jan
uary, 1972 vide paragraph 1.5 of !22nd Report; sho·uld be started to 
recover the outstandings of 1960s and in case these have become 
irreeoveraible, prompt action should be taken to write them off in 
consultation w isth ..the Internal ·Ei:mance. 

[SL No. 4 (Para 1.30) of Appendix VI ef 7lst Report of P.A.C. 
(6th Lok Sabha)] 

Action Taken 

The Committee's recommendations have been complied with 
and instructions have been issued to the subordinate units regard
ing quick clearance of outstandings, fixing targets separately .for old 
·and current outstandings. A copy of the instruetions issued is ap-
pended. I 

[Ministry of Communications (P&T) Board O.M. No. 2-39/78-TR 
dated 16-10-78] 

Secretary, 

My dear, 

D.O. No. 4-2/78-TR 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 

Sardar Patel Bhavan, Parliament St. 

NEW DELHI-110001. 

dated 20-7-1978. 

Please refer to my d.o. letter No. 4-3/77-TR (Pt.) , dated the 2'8th 
December, 1977 regarding the necessity for improving tne collec
tion efficiency of the TRA units. I have reviewed the position of 
performance for the period ended 31-3-78. While I am happy that 
the Districts/Circles are taking positive steps not only to achieve 
the ·targets but also to reduce the outstandings over and above the 
limits fixed, I am sorry to note that Calcutta Bombay, Kanpur, 
Nagpur, Patna and Lucknow Districts have not shown ·the desired 
improvement in t lue collection of revenues. I hope they will make 
up the deficiency during this year. In the case of Delhi Telephones, 
I hope computer figures would be available in the next few months 
and it will then be possible to know the correct position. The 
Public Aec0unts Committee ha·ve desired that the P&T Depart
ment, while clearing the a:r:rears of .revenue, should lay special 

; I 
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emphasis on the clearance of older outstanclings. . I expect the C:l.t. 
des/Districts to keep this especially in view and plan accordingly. 

2. I have had the outstanclings as on 31-3-7'8 analysed into three 
categories viz; 

(i) Arrears for bills issued upto 31-3-72.; 

(ii) Arrears for bills issued between 1-4-72. & 31-3-77; and 

(iii) Arrears for bills issued from 1-4-77 to-date. 

So [ar as arrears in respect of !!ategory (i) are concerned these 
are very old arrears and need very special attention and positive 
steps to be taken. It would be necessary to make an in-depth 
analysis of these outstandings and initiate immediately new mea
sures to clear them promptly and without loss of much more time. 
As 't"egards arrears of categories (ii) and (iii) targets to be achieved 
by the Circles/Districts upto 30-9-1978 have been fixed separately 
for each category in the enclosed statement. I shall have the per
formance under all the three categories reviewed in October, 1978'. 
I would, therefore, request you to look into this matter personally 
so that the outstandings are brought down substantially. 

With my best wishes, 

Achiaved by 30-9-1978 

Units 

Distri1ts 

Delhi 

Calcutta 

Bombay 

Madras 

Total 
O/S as 

on 
30-9-77 

399·0 

502·7 

389·2 

Il3'9 

1404·8 

Target 
to be 

achieved 
by 

31-3-1978 

270 

380 

300 

go 

lQ.iO 

Outstanding as on 
31-3-78 relating to 

Prior 72-73 77-78 
to to 

72-73 76-77 

** .... 264·9 

9·3 52·0 450 · 6 

8 ·6 49 · 1 300·5 

O ' I 24·0 62 · 2 

18· 0 125· 1 1078 · 2 

Yours sincerely, 
(J. A. DAVE) 

(In lakhs of Rupees) 

Total Targets to Total 
O/S be achieved of 
as on by 30-9-78 Target 

31-3-78 in respect of 
outstanding 

up to 

76-77 77-78 & 
78-79 

264· 9 ill* 236 236 

511 · 9 53 327 380 

358 · 2 51 249 300 

86·6 22 62 84 

1221·6 126 874 !000 



1-Iyderabad 
Bangalore 

Allahabad 

Poona 

Kanpur 

Nagpur 

Patna 

Jaipur 

Coimbatore 

Lucknow 

Ernakulam 

Jndore 

Amritsar 

Surat 

Ludhiana 

Gire/IS 
Andhra 

N. E. 

Bihar 

M.P. 

M.H. 

Gujarat 

.J. & K . 

Ker ala 

T. Nadu 

K. T. Kl 

Orissa 

N.W. 

Rajasthan 

U. P. 

W.B. 

G. TOTAL 

11 · 3 

11· 9 

6·6 

3·6 

5· 3 

260 · 2 

35· I 

IIO· I 

30· 0 

77·0 

27 · 9 

80 · 5 

I4'5 

41 · 0 

788·7 

2453·7 

35 
35 

25 

8 

I8 

8 

4 

9 

5 

3 

4 

8 

210 

33 

29 

60 

39 

26 

60 

I2 

35 

20 

1900 

2· 9 

o · I 

o· 8 

0·2 

o · I 

o· I 

5" I 

o· 1 

0 · 4 

0· 4 

7·7 

o· 1 

4·2 

0· 4 

4· 0 

*•Intlieates " Detailes not available ". 

1·4 

0·3 

6·3 

I·4 

o·6 

0·9 

4·9 

0·3 

o· 2 

I ' O 

0 · 4 

2· 2 

23 · I 

3· 6 

2· 0 

I · o 

I · 3 

JI . 7 

2 · I 

23·0 

9 · 2 

i9 · 3 

6·3 

5· 0 

27 · 9 
32·8 

24· 4 

7·0 

Io · 7 

20 ·8 

10 · 0 

I · 9 

3·9 

5·4 

2I·o 23 · 3 

46· 65 I02 · 4 

I2 · 5 22 · 9 

2I · 5 50·2 

9·5 

33 · 6 

9· 6 

3I·2 

JI . 9 

rn · 9 

2 

2 

8 

2 

4 

23 
28 

22 

6 

IO 

7 

I6 

6 

2 

7 

3 

6 

8 

8 

2 

7 

3 

4 

20 152 172 

2 IB, 

58 33 

9 IO 

2 25 

7 

25 

5 

30 

7 

13 20 

27 

4 

37 

38 

20 

91 

27 

8 

51 

5 

3 I 

8 

33 

28 

4 

51 

490 
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Recommendation 

The Committee are further concerned to note the increasing trend 
in the number of firmsi/individuals who continue to enjoy the tele
phone facility by getti~g new connections in the name of new firmsj 
persons although their telephones were cut off for non-payment of 
bills. While the Committee have been furnished with the particu
lars of such firms numbering 7, 15, and 45 during each of the years 
1974~75, 1975,_76 and 1976-77 respectively, they believe their number 
would be much more on account of those subscribers who still re
mained undetected. Even in respect of detected cases the amount of 
revenue involved appears to be very high. The Committee would 
like the Ministry of Communications to investigate the matter in 
depth so as to ensure that there is no collusion between the subs
cribers and the officers of the Department in the matter 0£ recovery 
of telephone revenue. 

[SI. No. 8 (Para 1.34) of Appendix VI of 71st Report of PAC 
(Sixth Lok Sabha)]. 

Action Taken 

While there is no provision in the LT. Act for outright refusal 
to provide telephones for the relatives of the defaulters, the issue 
was considered in consultation with the Ministry of Law and ne
cessary Administrative Instruction~ issued to all Heads of Circles! 
Telephone Districts as early as in March 68 to scrutinize such cases 
and forward such cases where refusal of telephone is considered 
desirable, to P & T Directorate for exercising the power to refuse to 
provide telephone under Sec. 4(1) of th~ I.T. Act. However the 
recommendation of the P.A.C. has been taken note of and instruc
tions issued to all Heads of Telecom. CirclesfTelephone Districts 
vide this office letter No. 2-26/78-PHA dated 21~9-78 to forward all 
cases where relatives of defaulters or other parties in the garb of 
new names of the defaulting firms etc. apply for new telephone to 
P&T Directorate to ·consider the question of refusal to grant tele
phone connection to .such applicants. 

To check any possibility of collusion between subscribe~s and the 
Officers of the Department creation of flying vigilance squads in 
the Districts has been agreed to. 

[Ministry of Communications (P&T Board O.M. No. 23-27 /78-TR 
dated 7-11-1978] 
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Recommendation 

The Committee have been given to understand by the Secretary, 
Ministry of Communications that computer system has been intro
duced or billing and accounting in certain big cities and Telephone 
Districts. They are happy to note further that after some initiar 
difficulties, the system has now,. come to stay and the woi:king of 
computers is generally satisfactory. At the same time the Com
mittee are somewhat distressed to learn that in Delhi District 
there has been of late appr0ximately 2 months delay in issue of 
telephone bills due to non-availability of Computer time to the 
extent of actual req'Uirement. They learn that due to the inability 
of the Delhi Computer Centre to handle the work of telephone 
billing in Delhi tenders from outside agencies had been invited 
and as on 12 December, 1977 three to four months time was re
quired for switching over to another agency. The Committee hope 
that a watch on the perormance of the new agency shall be kept 
from · the· beginning so that the type of defects which were noticed 
when the billing was being done at Delhi Computer Centre do not 
recur. The Committee also hope that with more· and more compu
terisation in the coming days, the time taken inbiling will co~e 

down. 

[SL No. 13 (Para 1.67) of Appendix VI of 71st Report of P.A.C. 
(6th Lok Sabha)] 

Action Taken 

The new Computer Agency for Delhi Telephone District has 
commenced functioning from 1-4-1978 and a close watch is being 
kept on its performance to safeguard against difficulties faced 
earlier with the Government Computer Centre. 

[Ministry of Communications (P&T Board) O.M. No. 23-30/ 78~TR 

dated 16-10-78] 

Recommendation 

The Committee would also like to point out that the action of 
the State Electricity .Board is also not appreciated. The P&T line 
was already existing there when the State Electricity Board started 
erection of ·their high power tension line parallel to the tele
communication line, witho~t first referring the proposal to the Co
ordination Committee set up to deal with such issues. The Com~ · 

mit'tee hope that in future, every care would be taken to see that 
the prescribed procedure in this regard is followed scrupulously. 

[SI. No. 19 (Para 2.24) of Appendix VI ·of 71st Report of P .. A.C. 
(6th Lok Sabha)] 
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Action Taken 

The matter ha~ been taken up with the Ministry of Energy, 
Government of India and the Central Electricity Authority for 
isS'Ue of instructions to all the State Electricity Boards to ensure 
that, in future, every care is taken to follow the prescribed proce
due scrupulously. 

[Ministry of Communications (P&T Board) O.M. No. 97-51/76-
TPL (P) Part dated 24-10-1978] 

Recommendation 

In the instant case, the Committee find that the project estimate 
for Rs. 21.87 lakhs for expansion of the Varanasi Telephone Ex
change from 5100 lines to 6600 lines or meeting growing demand for 
telephone was sanctioned in February 1967. Another project esti
mate for Rs. 50.19 lakhs was sanctioned in March 1969, barely two 
years ~fter formulation of the first expansion proposal for further 
increase in the exchange capacity from 6600 to 9600 lines (an in
crease of 3000 lines). The Project estimate of 1967 was revised to 
Rs. 38.29 lakhs in May, 19-71 but was cancelled in July, 1974 on the 
basis of a review conducted in August, 1971 which indicated that 
the capacity of '3100 lines would be adequate to meet the demands. 

[SI. No. 23 (Para 3.90) Appendix VI of 71st Repart of P.A.C. 
(6th Lok Sabha)] 

Action Taken 

The observations of the Committee have been noted. As indi
cated in the action taken note on para 3.89, action is in hand to im
improve the planning process to the extent possible. 

[Ministry of CommunicatioD:s (P&T Board) O.M. No. 362:-5/76-
TPS (XP) dated 16-10-1978] 

Recommendation 

Though acco,rding to· original schedule the 300-0 lines sanctioned 
in March, 1969' should have been completed in nine months time, 
only 1000 lines could be commissioned in April, 1973, and the remain
ing 20001 lines were commissioned in April, 1974. Thus the work of 
expansion of the Varanasi Telephnne Exchange sanctioned in Feb
ruary, 1967 was completed after a period of seven years . The Com
mittee are not satisfied by the explanation given by the Department 
for thi::? i?J.oroinate delay. 
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[SL No. 24 (Para 3.91) of Appendix VI of 7lst Report of P.A.C. 
· (6th Lok Sabha)] 

· Action Taken 

The observations of the Committee have been noted. The De
partment would like to assure the Committee that the Department 
is taking a critical look at the entire project planning and imple~ 
mentation process with a view to improve the quality of planning 
and periods for executions. 

[Ministry of Communications (P&T Board) O.M. No. 362-5/76-TPS 
dated ·16-10-78) 

Recommendation 

From the facts brought out during evidence, the Committee 
have come to the inescapable conclusion that this project is sympto
matic of bad planning, apathy and lack of functional co-ordination 
between the various executing agencies within the same depart
ment. The Secretary (Communications) had conceded in evidence 
that "it (Project) was done only on the piecemeal basis. It was 
not in its totality. That is why I admitte<,i in the beginning that 
it was not only lack of coordination but also there was no proper 
p1anning." The various aspects of the execution of the procrect are 
dealt with as under. 

[SL No. 25 (Para 3.92) of Appendix VI of 7lst Report of P.A.C. 
(6th Lok Sabha)] 

Action Taken 
The observations of the Committee have been noted. Steps · are 

being taken to improve t4,e planning and implementation procedures. 

[Ministry of Communications (P&T Board) O.M. No. 362-5</76-
TPS (XP) dated 16-10-19>781] 

Recommendation 

Equally unaccountable is the delay in Planning, indenting, re
ceiving, installing, commissioning and handling over of the air
conditioning plant meant for protecting the delicate and sophisticat
ed exchange equipment, which in all took more than 70 months 
from October,. 19-71 to August, 1977. The extension of the ex
change building, was completed ·in February, 1971 and installation 
of equipment was started in June 1971 but the detailed estimate for 
air-conditioning plant for the exchange was sanctioned for Rs. 2.77 
lakhs only in October, 1971 and the indent for pTocurement of the 
plant could be placed on the Director General Supplies and Dis
posals about 20 months Jat.er in June, 1973. The reasons advanced 
for thjs delay is that re-arrangemPryt of th~ av~il<;iJ?le rooms in the 
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exchange buildin~ to accommodate the aii:r:-eonditfoming plant was 
desi'red and to finalise these and other arrangements for supply of 
electricity and water and also providiFJ.g a 0hole . in the roof for the 
air-conditioning conduct a meeting at site of the authorities con
cerned with the execution of different works was considered neces
sary which took some time and was finally arranged on 2nd March, 
1973. The detailed arrangements were finalised at that meeting but 
the indent could finally be placed on D.G.S.&D. in June, 1973, about 
4 months thereafter. In this regard . the Se·cretary (Communica
tions) has admitted during evidence that 'unfortunately there has 
been lack of coO"rdination in this particular project, in all the 3 
operations, starting from equipment and construction of the build
ing and finally in the matter of air-conditioning'. He had further 
admitted that there was no justifiable explanation with the De
partment for unwarranted delay. AnotheT re:presentative of the 
Ministry had also conceded during evidence that ' . . . . . . . . . . . . the 
building came up in 1971 and they started working on afr-condition
ing thereafter. This sh01.ild have been started earlier'. The Com
mittee desire that responsibility sh0uld be fixed for this costly lapse 
at Senior supervisor~ levels. · 

[SL No. 35 (Para 3.102) of Appendix VI of 71st Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The observations of the Committee have been noted for future 
guidance. 

2. In regard to the installation of air-conditioning plant, a specific 
decision has been taken that in all cases of telephone exchange pro
jects involving building construction and installa.tion of air-condi
tioning plants, planning for the latter, action for its procurement 
and installation should be taken up simultaneously with the plan
ning and construction of the building. 

3. As al't'eady mentioned with reference to para. 3.89, a detailed 
investigation is being made to look into the reasons for delays in 
various projects in the past p:rimarily to learn. lessons for future 
and impro:ve the planning and implementation processes. While 
undertaking the investiga.tion, the recommendation of. the Commit
tee "regarding fixing responsibility for lapses in ~his particular case 
will be kept in view. 

fiMllilistry of Communication (P&T Board) O.M. No. 528-11/78-
TPS (BT) dated 7th November, 1978 

(6th Lok Sabha)] 

r 



27 

Recommenda tiou 

While commenting on the delays and other irregularities commit
ted in the installation of air conditioning plants at Bhubaneshwar, 
Belgaum, Madras and~ Agra telephone exchanges, the Committee in 
paragraphs 6.96 to 6.9;8' of their 14th Report (Sixth Lok Sabha) have 
already stress'ed the necessity of quantifying the adverse effects on 
the ex change equipment due to non-c'Ommissioning of the air-condi-, 
tioning plant for taking note of the loss sustained on this account 
while deciding the course of action against the supplier firm. The 
committee have also urged upon the Department to have a dose look 
a t this problem and devise ela"borate measures to ensure that air
conditioning package units are installed, tested and pressed into ser
vice to. synchronise with the commissioning of the sophisticated tele
phone exchange equipment. The Committee have further recom
mended that the P&T Department ' and the D.G.S.&D. should jointly 
r eview the position and suitably modify the terms of the contract to 
be give11 in future so that the supplying firms feel the urgency of 
commissioning and running satisfactorily the plants to synchronise 
with the installation •of sensitive telephone exchange equipment. The 
Committee would watch with interest the action taken by Govern
ment in pursuance of these observations. 

[SI. No. 40 «Para 3.107) of Appendix VI of 7lst Report of 
PAC (6th Lok Sabha)] 

Action Taken 

The observations of the Committee have been noted. 

2. Action Taken Notesi on the observations of the Committee con
tained in paragraphs 6.96. t o 6.98 of their 14th Report (6th Lok Sabha) 
have already been furnished which explai'n the position in detail. 

3. As already mentioned in the Action Taken Note on para 3.102, 
a decision has been taken that planning for air-conditioning plants 
should start with the planning for the building construction. Orders 
are being finalised permitti'ng sanction of preliminary estimates for 
air-conditioning plants ·at the .same time fur the construction of the 
building. The work of contracting the for Air-Conditioning Plants 
1rns been taken over by P&T and an "Air-conditioning Cell" created for 
this function. The main feature of t he contracts being finalised by 
the Cell have been intimated in the action taken note furnished ',o 
P.A.C. regarding recommendation contained at SI. N·o. 60 para 6.9!8 
of the 14th Report. . ' 
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4:. A preliminary review of the supply and commissfoning of air
CO'Ilditioning plants since the taking over of the work by the Depart
ment iI,ldicates that some improvement has already taken place with 
regard to the timely completion of the contracts. A watch is being 
kept in this regard and it is hoped that the position will improve fur
ther during the next two to three years. 

[Ministry of Communication (P&T Board) O.M. 
No. 5281-H/78-TJ:;>S (BT) dated 7-11-'718] 

AB the procurement of the Air-conditioning Plants for Techni
cal Buildings has been taken over by the Posts and Telegraphs 
authorities themselves from November 1974, the P&'I' have been re
quested ' to apprise the Committee of the action taken in the matter. 

[Department of Supply O.M. No. P-ID-17 (9) /78 dated '8-12'--78J 
! 



CHAPTER 111 

RECOMMENDATIONS AND OBS;E-:RVATI.ONS WHICH THE COM
MITTEE DO NOT DESIRE TO PURSUE' IN THE LIGHT OF 

THE REPLIES RECEI1VED FROM GOVERNMENT 

. Re.commendation 

While the position of arrears from Government Departments is 
alarming, the position of arrears from other is still worse. The amount 
of arrears from non-lGovernment subscribers was Rs. 3.95. crores 
in 1970-71. It has now touched Rs. 6.38 crores. Apparently the 
measures taken from time to time have not succeeded to discipline 
the private subscribers. The Committee feel that the stringent 
measures should be taken to ensure that the arrears do not 
increase. 

One of the deterrent measures that could. have been adopted but 
has not so far been adopted is the disconnection of telephones. The 
Deparrtment seems to be very indulgent to the subscribers in this 
respect. Only after personal contacts fail that the action is taken 
for disconnection. The Committee do appreciate that it may not be 
practicable to disconnect telephones, particularly in respect of De
fe!lce installations and other sensitive Departments, hut there is no 
reason why the Department should not take deterrent measures in 
other cases. 

[SI. No. 7 (Para 1.3•3) Appendix VI of 1st Report of P.A.C. 
(6th Lok Sabha)] 

Action Taken 
The rules lay down that the telephones should be disconnected 

promptly in case of default of payment. Accordingly telephones of 
defaulters are as a rule disconnected in the event of non-payment 
of dues and a,ction, as per rules, is .taken for recovery of those dues. 
Action to follow the rule more strictly are being reiterated. Legal 
action is also resorted to, where necessary. 

2. In certain cases', however, the telephones cannot be disconnec
ted. Such cases include:-

(i) Cases in which the subscribers· have disputed the bills and 
their complaints remain under investigation. 

(ii) Cases which have been refer'.red to Arbitration under In
dian ArbJtration Act. 

29 
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(iii) Cases where the subscribers have secured stay orders or 

injunctions from the Courts of Lay. 

(iv) Cases in which, in special circumstances, the parties have 
been allowed to pay the dues in instalments. 

(v) In some cases where the amount involved does not exceed 
Rs. 25/-. 

3. The increase in arrears of Telephone Revenue is due, inter 
alia, to enhancement of tariffs, rapid expansion of telephone net 
w o!'k , and provision o:f large scale STD Facilities. 

(Ministry of Communications (P&T Board) O.M. No. 23-26/78~TR 

dated 21-9-1976] 

Re,commendation 

The Committee aire surprised to note that due to certain disputes 
and court injunctions etc. telephones were not disconnected in a 
large number of cases in spite of the fact that the telephone bills of 
the subscribers concerned had gone in arrears for more than 6 
months. The number of such cases during 1974-75, 1975-76 and 1976-
77 was 582, 256 and 294 respectively. The Committee see no reason 
w hy as many as 243. disputed cases in 1974-75, 2'02 cases in 197f}-76 
an d 196 cases in 1976-77 of the above total cases should remain un
settled. They would urge that those cases should be settled expedi

·t iously without loss of further time. 

[SL No. 9 (Pa1•a 1.35) of Appendix VI1 of the 71st Report of PAC 
(6th Lok Sabha)] 

Action Taken 

The figure of 196 cases shown as remaining unsettled in 1976-77 
is inclusive of all cases shown similarly outstanding in earlier 
years. In the case of court injunctions, the Department cannot 
disconnect the telephones till the case is decided by the court. For 
others, instructions to settle the case expeditiously have been 
issued. 

[Ministry of Communication (P&T Board) O.M. No. 23-·28/7'8-TR 
dated 16-10-1978] 

R~commendation 

The role of the Internal Audit also does not a.ppear to be efl'ective. 
T h e Committee have noted that augmentation of the Internal Check 
Or ganisation is now under consideration of the Directorate. The,v 
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--~ would like to be informed of the concrete steps taken in this 
direction and the result achieved. In order to keep abreast o:f 
the functioning of the Internal Audit, the Committee feel that perio
ctic2l checking at the Directorate level is also essential. 

[SL No. 12 (Para 1.66) of Appendix VI of 71st Report of PAC 
(6th Lok Sabha.)J 

Action taken 

Internal Check started functioni11g in all the Telecom. Units 
w.e.f. rn75'-76:, with the following staff sanctioned on ad-hoc basis. 

Accounts Officers ... ... . 26 
Junior Accounts Officers .. . . 49 
Telecom. Accounts Clerks . . . . 80 

2. The strength of Internal Check was reviewed in Feb ., 1978 
and the following additional posts were again sanctioned on ad-hoc 
basis. 

Accounts Officers .... . . . .. 8 
Junior Accounts Officers .... 17 
Telecom Accounts Clerks .... 17 

From the experience gained it app.ears that the strength of the 
Internal Check needs :ful'ther augmentation and the ·case is being 
processed to sanction the additional posts found justified. 

3. Internal Check of Circles/Districts and Telecom. Accounts sec
tions in the Circles is undertaken by the Director (Internal Check) 
functioning in the Directorate in order to ensure that Internal Check 
work is being done properly by the A.Os (Internal Check) sanctioned 
for ciircles. Important irregularities are discussed by him with the 
heads of C1rcles fol'\ requisite action. Shortcomings/ found in the 
working of the Internal Check parties are brought to the notice of 
Internal. Financial Advisors concerned in course of personal discus
sion with them by the Director (Internal Check) and also through 
circular letters issued from the Directorate. 

[Ministry of Communications (P&T Board) O.M. No. 23-·22/78-TR 
dated 21-9-1978] 

Re/Commendation 

The Committee consider that the manner in which the expansion 
of the Varanasi Telephone Exchange was proceeded with is an indi
cative of lack of planning, foresight and coordination on the part of 
the Project authorities which :resulted in an enormous delay in exe
cution o.f the project besides· substantial loss to the public exchequer 
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due to escalation of costs. The Committee take a serious view of 
the repeated lapses on the part of P&T Department in the matter 
of planning and execution of projects for installation of new tele
phone exchanges or expansion of the existing ones. The Committee 
in the:iir 14th Report (Sixth Lok Sabha) 1976-77 had dealt with some 
glaring cases of long delays that occurred in the completion and com
missioning of some telephone exchanges. According to paragraphs 
1.71 to 1.91 of that report, an indefensible delay of 12 years had 
taken place in the completion and commissioning of 6000 lines auto
matic telephone exchange at Ludhiana in 1973. Likewise, in para
graphs 4.66 to 4.80 of the same report the Committee had deplored 
t he delay of more than five years in the completion and commission
ing which resulted in more than 50 per cent increase in the actual 
expenditure over the original estimates on the project for the ex
pansion of Calcutta '24' Telephone Exchange sanctioned in 1965., 

[SL No. 22 (Para 3.89) of Appendix VI of 71st Report of PAC 
1- (6th Lok Sabha.)] 

Act ion taken 

The observations of the Committee in the present case and in 
their 14th Report (6th Lok Sabha) have been noted. 

2. The Department is conscious of the delays that have occurred 
in the implementation of the pr'ojects. Th e Department is also 
conscious of the need for greater care in plan ning and coordination 
in implementation of projects. It would, however, be pertinent to 
!indicate that during the successive five-year plans, the Department 
has h ad to undertake planning for pu tting up new exchanges and 
expansion of existing ones under severe constr aints of limited finan
cial and foreign exchange allocations limited indigenous manufac
turing capacities and r ecurrent slippages in production and supply 
of equipm ent, cables accessories, etc. The Department has also had 
t o understake planning in the face of fairly wide fluctuations in the 
economic situation in the country in the wake of border conflicts 
with China and P akistan and recurrent monsoon failures, odl cr isis 
etc. All these factors have combined to create ser ious difficulties in 
the process of planning and in the implementation of projects. 

3. Certain escalat ion of costs of projects has also been inevitable. 
The telephone exchange projects even under the best of circum
stances take 3 to 6 years depending on the size and scope of the 
project. The Project Estimates are drawn up on the basis of actual 
cost during the preceding years, while the costs of both men and 
materials, have been subject to an escalation of 5 to 10 per cent 
per annum due to persistent inflationary pressures. An excess of 
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20 to 50 per cent on the original estimates will therefore be quite 
normal. 

4. Considering the serious constraints and difficulties in this re
gard, the Department recognises the greater need for care in planning 
and implementation of projects. The Department is undertaking 
a detailed review of major' projects executed in last few years to 
identify reasons for delays in e.xecution of different components and 
to evolve improved procedures to a.void such delays to the extent 
possible. 

5. The department has also created Project Coordination .. ~d 
Monitoring Committees at the Directorate and in each Ckcle/Dis
trict to watch the progress of projects and take remedial measures 
when delays appear imminent. 

Considerable improvement in the planning and execution of pro
j ects is expected over the next tw o to three years. 

[Ministry of Communications (P&T Board) O.M. No. 362-5/76-
TPS (XP) dated 16-10-1978] 

Re.commen dation 

Though on the basis of the r eview, the question of cancellat ion 
of 1967 programme was ini tiated on 5 October 1971, the final decision 
in this regard w as ·tak en in J uly 1974 at the level of Memper (Techni
cal Developm en t) . That a · decision on a matter of factual I)Qture 
at sui::h a h igher level should have taken about three years shows 
the casualn ess 1.·dth which the case was handled by the Department. 
The Committee cannot but r egrettably conclude that the expansion 
p rogramme was ill-conceived and drawn up piecemeal without pro
p er projections of effective demands in even nea!r future. They 
would like the Government t o investigate thoroughly into the 
authenticity of the basis of firs t expansion of the exchange in F eb
r uary, 1967,why the correct assessment for expansion (1969) could 
not be made in 1967 itself, the reasons which necessitated review 
of the expansion programme in 1971 when and second estimate had 
already been san ctioned, the reasons for revision the first expansion 
estimate in May. 1971 when the review of the project was in pro
gress and the r easons why it took three years to cancel the first 
expansion programme in July, 1974 after the review had been com
pleted in August, 1971. The Committee would urge that responsi
bility for the lapses in each case should be fiexd and action taken 
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against those found derelict in the performance of their duty so a 
to derive a lesson for the future. 

[SI. No. 26 (Para 3.39) of Appendix VI of 71st Report of PAC' 
(6th Lok Sabha)] 

Action taken · 

The observations of the Committee have been noted fo r future 
guidance. 

A critical review of the entire planning and implementation of 
this and other major projects canied out in the last 10 years is 
being undertaken primarily with a view to learn lessons for the 
future and improve the planning and implem_entation processes. 
A preliminary review indicates that the planning for telephone ex
changes during this period had been subject to very serious cons
traints and problems. In regard to the forecasting of demands, 
considerable fluctuations in the growth of demands we.re noted not 
only in this particular case but at many other stations also. T he 
economic situation in the country and in different regions has been 
subject to wide fluctuations which in turn has affected the growth 
of telephone demands. Further, there had been an acute shortage 
of the switching equipment as well as underground cables and 
accessories. The total switching equipment supplies from indigen
ous sources have been inadequate to meet the -growth of demand 
in full. The department has therefore had to undertake piecemeal 
expansions of exchanges wheTeas it would have been desirable to 
undertake expansion to make provision for growth of demand fo 
a few years after the date of commissioning. 

2. During the same period, the out-put of underground cables 
in the country dropped seTiously due to'- .critical industrial relations 
situation prevailing in the region in which the main underground 
cable factory was located. Under the circumstances the entire 
planning process suffered a severe set-back and created very serious 
problems in the implementation of projects. 

3. The Department recognises that under such difficult circums
tances much greater care is requiTed in the planning and implemen
tation of projects. A complete review of the planning process is 
underway and steps will be taken to improve the situation to t?e 
extent possible. During these reviews, as desired by the Comm1t
tee, the question of fixing the responsibility of individual officers 
in regard to any serious dereliction of duty will be :kept in view. 

[Ministry of Communications (P&T Board) O.M. No . 362-5/76-
TPS (XP) dated 16-10-1978] 
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Recommendation 

The Committee further note that due to delay in the completion 
of the extension of the existing ex change building equipment 
worth Rs. 7.62 lakhs out of a total of Rs. 8.55 l akhs meant for ex · 
pansion of 1500 lines in th is ex change had to be diverted to another 
exchange at K anpur. The Commit tee further find that wher eas 
or der for equipment for 1500 lines expansion wa.s placed in Indian 
Telephone Industries in July 1966 in advance of the formal sanc
tion of the project estimate in February 1967, order for equipm ent 
for second expansion of 3000 lines sanctioned in March 1969 was 
placed on ITI only in October 1969. There w as thus a delay of 7 
mont~ in placing order for equipment for the second expansion 
scheme after the sanctioning of the prooect estimate. The Commit· 
tee take a serious vie,w of this delay and would urge the P&T De
partment to streamline the procedure of placing orders for equip
ment at least synchronising with the sanctioning of the project 
estimate, if not eairlier with the planning of the project. 

[SI. No. 27 (Para 3.9'4) of Appendix VI of 71st Report of P AC 
(6th Lok Sabha) ] 

Action taken 

The observations of the Committee have been noted for future 
guidance. 

2. The diversion of equipment received for 1,500 lines expansion 
to Kanpur was undertaken after careful consideration of both the 
possibilities of implementation of the project in full in Varana.si 
and at Kanpur. There was a large demand at Kanpur, but equip
ment had not earlier been allotted to that station because certain 
difficulties were envisaged in regard to accommodating the same. 
After very careful Teview, it became possible to create some accom
modation 'in the; existing exchange by structural re-arrangement 
of certain rooms. Since the equipment was available at Varanasi 
and some · delay w as ex pected in the completion of the building ex 
tension there, the equipment was diverted to KanpUT. This enabled 
substantial demands to be met in Kanpur and revenue being earn
ed. Such flexibility in planning is necessary and desirable. 

3. As far as placing of orders on ITI is concerned, it may be 
explained that t his is a formality r equired essentially for the pay
ment of ITI bills, and does not affect the delivery of equipment. 
ITI is given intimation of the rough quantum and size of ·equip
ment to be supplied for differenf exchanges in a given year about 
18 months in advance of the beginning of the year. The exchange 
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-specifications are also generally supplied about .12 months in ad
vance of expected commencement date, of supplies and a tentative 
delivery schedule is agreed to. 

4. The dates of formal O'rders for exchang..e equipment, thus have. 
no major implication as for as the actual delivery of equipment is 

.concerned and are therefore not treated a critical activity. 

[Ministry of Communications (P&T Board) O.M. 
No. 362'-5/76-TPS (XP) dated 16-10-1978] 

Re.commendation 

The Committee further note that the second project estimate forr 
further expansion of the exchange capacity from 6600 lines to 9600 
lines wa-s sanctioned in March, 1969. The scheme was based on the 
trend of grow th of demand during the past years which had increas
ed at the average rate of 800 per year from 1964 to 1968 after taking 
into account the equipped c~acity and the total demand during 
each year. On this analogy the future anticipated growth of de
mand ·as calculated uniformly at the rate of 'BOO connections per 
year from 1968 to 1978 was projected from 6009 in 1968 to 10009 
lines in 1973. Howeve'r, from the figures of demand furnished by 
the Department, the Committee find that the total actual deman d 
as on 31 March, 1973 was 7409 against the equipped capacity of 5100 
and it was 8068 on 31 Mar ch , 1976 when the eq"Uipped capacity was 
r aised t o 8100 with the completion of 3000 lines expansion project. 
While the Committee gener ally agreed w iVi the plea advanced by 
t he P&T Department that due to introduction of priced application 
form of Rs. 10 in 1970 and again on accoun t of introduction of an
other scheme o! advance deposit of Rs. 1000/- in September, 1975 
the demand for telephone connections came down considerably 
from 7246 in 1970 to 6251 in 1971 and then from 8429 in 1975 to 
8068 in 1976, th ey feel that there is need t o evolve a more authentic 
an d scient ific system of ascertaining prospective demand t aking 
into consideration the future tr end of developm ent of the area/ 
t ow n in Tespect of industr y , business or housing complex or some 
other Government projects for that area. 

[SL No. 28 (Para 3.95) of Appendix VI of 71st Report of PAC 
(6th Lok Sabha)] 

Action taken 

The observations of the Committee have been noted for future 
.~guidance. 
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2. Serious difficulties are being experienced in 'l'egard to the 
forecasting of demand due to very wide variations in economic situ
ation from time to time in different parts of the country. The De
partment has been in search of a scientific system of ascertaining 
demands taking into consida:ation of future trend of development 
of the area/town in respect of industry, business and housing com
plexes as well as other Government projects. However, in general, 
in most of the places, the plans for industry, business, ot):ler Gov
ernment projects, housing complexes, ek. have experienced an 
uneven progress affecting the telephone demand also. The search 
for a suitable system is continuing. In t\le absence of any other 
l'eliable system, the demands are -generally being projected on the 
b asis of past trends of growth. 

[Ministry of Communications (P&T Board) O.M. 
No. 362-5/76-TPS (XP) dated 16-10-1978] . 

Recommen dation 

Yet another disturbing feature in planning projects for expansion 
()f the exchange capacity was the admission made by the Govern
ment r epresen tative during evidence that when the firs t increase of 
15-00 lines was p roposed it was for meeting the immediate require
ments without projecting the requiremen ts for the future and this 
was stated to be due t o. n ot having 'enough equipmen t and also 
enough funds' though the Department h ad no data to' support their 
con tention. The Committee feel strongly on bad manner of plan
n ing proje~ts without collection o.f proper data and without estima
t ion of the r equirements for the nex t 4 or 5 years. 

[Sl. No. 29 (Para 3.96) Appendix VI of 71st Report of 
P AC (6th Lok Sabha) ] 

Action Taken 

The observations o.f the Committee h ave been noted for future 
guidance. As mentioned in the note in r egard to para 3 89·, the De
partmen t has had to draw up plans for expansion of the larger tele
phone exchanges· on the basis of immediate r equirements on the 
expected date of commissionin g of the exchange for the last two 
decades. The main reasons for this have been-

( a) limited resources available in terms of plan finance both 
rupee and foreign exchange, for meeting the growth of 
telephone demands in the country. 

(b) limited indigenous production capacities for switching 
equipment, cables, line materials etc. 
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The P & T Department has been making representations waile 
formulating s/Uccessive plans for allocation of adequate resources to 
permit creation of adequate exchange capacities to provide tele
phones on demand and also to create adequate manufacturing capa
cities for ~witching equipment, cables and other stores for the same. 
However, it has not been possible to :secure the resources to the re
quired extent because of the limitations of the total i'nvestible 
resources in the country and competing demands for the same. 

2. Faced with the problem of inadequate resources, the Depart
ment had to adopt the sltrategy of meeting the demands i'n smaller 
stations to the extent possible and on a limited basis at" the larger 
stations. 

[Ministry ·of Communications (P & T Board) O.M. 
No. 362-5176-TPS (XP) , dated 16-10-1978] 

Recommendation 

The Committee feel unhappy that even after introduction of the 
scheme of advance deposit of Rs. 1000 alongwith the application, 
telephone connection were not provided in certain cases although 
equipped capacity was available. This is horne out by the facts that 
agai·nst the equipped capacity of 8100 lines, the working connections 
as on 31st March, 1976 were 7628 with 795 on the waiting ilist. Simi
larly, in March 1!}77 against the capacity of 9100 lines, there were 
only 8289 working connections with 181 on the waiting list. The 
Committee fail to understand why there should be any applicants 
Gn the waiting list when the capacity for such connections is. aval.;," 
able and the applicants have already deposited the requisite ad
vances. As pointed out by Audit, due to delay in release of new 
telephone connections upto December 1975 the Department had to 
forego· a potential revenue of Rs. 22.20 lakhs from October 1973 to 
December 1975. The Committee would, therefore, like the Depart
ment to review the whole position de-novo for issuing necessary 
guidelines in the matter. In the instant case the Committee would 
like that responsibility be fixed about these lapses. 

[SL No. 30 (Para 3.97) of Appendix VI of 71st Report of 
P.A.C. (6,th Lok Sabha)] 

Action T'aken 

The observations of the Committee have been noted .for future 
guidance. 
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2. The Department shares the anxiety to. ensure full u tilisation 
-0f capacities to the ext ent of the w aiting lists as soon as poSlsible 
after an exchange is commissioned. During the period under re
view there had been difficulties in regard to shortage of cables which 
led to problems in full utilisiati'On of: exchange capacities. The 
shortage of cables par ticularly in the smaller sizes which are used 
for opening of DP's for provision of ·telephone connections has still 
been persis ting. Steps are being taken to, augment the production 
capacity in the country for such cables and resort to import f02" 
bridging the immediate gap. A greater vigilance is also being exer
cised in r egard to the utilisation of exchange c:pacities. It may, 
however, be meintioned that the equipped capacity of 8100 1 lines was 
utilized upto 914.17 per cent as ·on 31-3-1976 and that of 9100' lines 
upto 91.08 per cent asi on 31-3-1977. As already mentioned in action 
taken note on paras 3.891 and 3.93 a critical review of the implemen
tation of this and other projects completed during the last few years 
is being undertaken primarily to derive ,lessons as to how to im
prove the situation in the implementatio·n of projects and utilisation 
of ex change capacities. The recommendation of the Committee in 
r egard to fixing of responsibility for any serious lapses on the part 
of the individuals will be -kept in view while undertaking this 
review. 

[Ministry of Communications (P & T Board) O.M. 
No.. 362-5 176-TPS(XP) , dated 16-10-1978] 

Recommendation 

One of the major factors ·contributing towards haphazard plan
ning and late execution of the project was the delay in completion 
of ex tension of the existing exchange building for inSJta1lation of 
equipment for increased lines which had taken about 4 years 

1 
from 

August 1967 to February 1971. The Committee note that an estimate 
for Rs. 2.37 lakhs for ex tension of the exchange building was sanc
tioned in August 1967 although the project estimate of February 19ti7 
included provisfon for ex tension of the building. The contract was 
awarded 21 m onths thereafter in April 1969. Although the work, 
accor ding to the Audit paragraph, was required to be completed by 
March 1970, it took 22 months for completion by February 1971 at a 
cost of Rs. 1.5'2- lakhs. The r easons advanced by the Department 
for delay at various Sltages of the construction work are not convinc
ing. The preparation of detailed working drawings after the issue 
of administrative approval and sanction took 12 months instead of 
the nor mal per iod of 516 months. Even the checking of the building 
again with regard to its suitability for extension work took 2 months. 
S trangely enough, the preparation of detailed estimates and invit-
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ing of tenders took as much time as about 5 months. The· lowest 
tender had to be rejected because it was not valid. Re-invitation 
of tenders took another 2/3 months and the contract could be 
awarded in April 1969 to the only tenderer who had responded to 
the second tender enquiry for completion within 11 months from 
the 15th day after award of the work, i.e., by March 1970. The 
Committee feel that an · these contributory factors for delay includ
ing shortage of cement could have been tackled by advance planning 
and making a cautious approach to each problem. They desire that 
the reasons for delay at each stage should be thoroughly analysed 
for fixing responsi191lity and taking remedial measures for future. 

[SL No. 31 (P ara 3.98) of Appendix VI of 71~ Report of 
P.A.C. (6th !Ak Sabha) J 

Action Taken 'I 

The following is the analysis of the various time factors:-

(!) The sanction to the building estimate was issued in August 
1967 and the final completion date of the building was ·in February , 
1971. 

(2) The preliminary estimate for the building work was initially 
forwarded by the S.E. P & T Civil Circle III, Calcutta on 2-12-1966 
even before the sanction of the project estimate in February, 1967. 
On 8-3-1967, the Asstt. Chief Engineer (BT) had desired modifica
tions in the preliminary drawings by the Senior Architect in order 
to provide for construction o{ first floor to cover-up fully the existing 
building including the laterally extended portion. The preliminary 
estimate required modifications and this was furwarded to D.G. 
P & T by t!ie S.E. Calcutta in his letter No. 13 (9) j 61-S'E (P&T) I 2807, 
dated 8-5-1967. Thereafter, sanction was issued in August 1967. 
The normal time required for preparation I revision of preliminary 
drawings is about one to two months and so also is the time requir
ed for preparation or modificatiotns of preliminary estimates. There
afte'r the various dates would show that there were no appreciable 
delays upto the sitage of issuing the sanction to the ~ui1ding estimate. 

(3) It may appear that the time of 12 months taken for the pre
paration of working drawings by the Senior Architect was long 
when compared to the usual time of five to six months. However, 
a doubt was raised in this particular work about the feasibility of 
extension. PMG's letter No. BldglP-3jlO, dated 12-3-1968 required 
inspectionlinvestigation~ and the change of incumben.cy-.in the post 
of Senior Architect wo'llld justify the additional time taken in this 
particular case. 
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(4) After finalisation of all working drawings between July- · 
September, 1968 the detailed ·estimate and N.I.T. were issued in 
November, 1968. This time of two months is reasonable. 

(5) Thereafter, the tenders which were advertised in press were 
opened in December, 1968. This period is als'o reasonable. But 
these tenders had to be rejected by the S..E. and in the 2nd call the 
tenders were opened on 17th February, 1969. The work was award
ed in April 1969. Tenders are ·opened .after a period of 21 days from 
the date of advertisement in pressi. The tenders had to be opened 
by the Executive Engineer, Lucknow, scrutinised and then sent to 
the ·s.E. Calcutta for decision; therefore, the time taken in calling 
te'nders and deciding them is reasonable. 

(6) (a) The work commenced on 22-4-1969 was to be completed in 
11 months, i,..e., by 21-3-1970 but the WQrk was actually completed in 
all respects on 23-2-1971. In order to facilitate commencement of 
installation work, the switch room was completed early by' May 1970. 
External items such as thermal insulation of the roof and construc
tion of the staircase to the ro.of were, however, incomplete at that 
stage. , 

(b) The scope of work had increased by Rs. 22,000 which justified 
an additional contract time of two months. 

(c) (i) (22'.-4-1969 to 26-5-1969) . 

After the work was commenced, the building work could not be· 
taken up because the cooling tower had to be shifted and this could 
be completed on 26-5-1969. This involved an initial delay of 34 days 
for which the building contractor could not be held respQnsible. 
Removal of cooling tower earlier might have meant difficulty in AIC' 
syctem. ' ' : l 

(ii) (16-7-1969 toi 25-8!..-1969) 

Thereafter, dismantlement of lime concrete terracing had to be · 
restrained upto 25-8-19691 (from 16-7-1969) due to heavy rainfall. 
Thus it would be seen that due to CQmmencement of the extension 
work in the month of April, initial hinderances existed upto 25-8-1969 
i.e., 126 days· say 4 months. 

(d) Shortage of cement, on which department had little controf 
had occurred during the following periods:-

(i) 22.4.69 to 8.6.69 
(ii) 8.6.69 to 25.8.69 
(iii) r3.8.70 to 2. 11.70 
(iv) II.r2.70 to 31.r2 .70 

126 days 

82 days 
21 days 

229 days 
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10 f t hese 2291 days, if we consider (iii) and (iv) only as effective 
delay it would be 103 days say 3~ months. 

(e) The additional time justified in (b) , (c) and (d) is 2 months, 
4 months and 3~ months respectively which total to ~ months. 
This leavesi a g~p of 2! months but this is hypothetical when we 
consider that the switch room required for installation was com
pleted in May, 1970, and. this gap is explained by certain miscellane
o.us hinderances such as delay in dismantlement of staircase roof 
and delay in completion of lime concrete terracing through other 
agenc):'. 

(7) The delay in completing the work was thus due to peculiar 
cir cumstances of the case and was beyond control of the department. 
As such, it would be difficult to pin-po.int responsibility either on any 
individual or a group ~of individuals. 

[Ministry of Communications (P&T Board) O.M. No. 27-4/7~D 
(P&T) , .dated 13th November, 19'7'8'] 

Recommendation 

What has distressed the Committee more in this context is the 
fact that the main reason for slow· utilisation ·of the exchange capa
city was shortage of cables. The Committee note that though the 
first project estimate was sanctioned in February 1967 followed by 
another one in March 196·9·, orders for cables were placed on Circle 
Store. Depot, ucknow, from July 1971 onwards and the supplies 
w ere made progressively from February 1973 to March 1976. Thus 
it tvok about 5 years in getting full requirement of cables .from the 
Depot. Even if the plea o,f the Department that a coordinated plan 
for projects calls ·for securing cables only after some progress has 
been made on the building and equipment front is accepted at its 
face value, the Committee fail to understand how . the Department 
could justify the delay of furthe r 5 months in placing the indent on 
Circle S'tor e Depot, Lucknow only in July 1971 when not only the 
construction of the building and the r eceipt of equipment had made 
some progress but these had been completed in February and March 
1971 r espectively. It seems that in their zeal to .foUow the criteria 
of placing orders for cables only after_ completion of the building or 
receipt of equipment, the Department had overlooked completely 
the time requir ed by the Circle Store Depot to service a particular 
proj ect. The Committee feel that the autho.rities concerned are 
respo·nsib:le to the extent of not initiating action for placing indent 
for cables on the Store Depot well in time in 1969-70 itself and are, 
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therefore, liable ror action being taken against them for this costly 
lapse after making thorough enquiry into the matter. 

[SL No. 34 (Para 3.101) of Appendix VI of 7lst Report of P.A.C. 
(6th Lok Sabha)] 

Action Taken 

The observations of the Committee have been noted for future 
guidance. 

2. Instructions are being issued that the cable plans fur a parti
cular exchange should be prepared as early as possible once a pro
ject has been approved and cables1 obtained and laid well in advance 
to permit utilisation of the exchange capacity soon after the com
missioning. However, as mentioned in the action taken note on 
para 3.93, it is submitted that during the period under review, an 
acute sho.rtage of underground cables had developed in the country 
becaus•e of a serious dislocation of production in the only factory 
at that time . Because of these shortages, the full requirements of 
cables could not be provided to all the stations a·nd there was a con
siderable back-lok of exchange capacities which could not be utilis
ed. Cables were imported to make up for thesie shortfalls and dis
tributed to different exchanges gradually. 

3. Efforts are being made to ~nsure that such situatio:ns do not 
recur to the extent possible. 

[Ministry of Communications (P.~T Board) O.M. No. 352-5/76-TPS 
(XP) Vol. IV, dated 25-10-1978] 

Recommendation 

The Committee further find that though the indent was placed 
on the D.G.S. & D. in June, 1973, the air-conditioning equipment was 
received in December, 1975. The Committee take a serious view of 
the inefficient handling in the Director General , Posts and Tele
graphs Office of the tenders sent by the D.G.S. & D. for acceptance. 
The Committee are surprised to learn that all the three Jetters, the 
first enclosing the tender enquiry and two subsequent reminders 
thereto should have been misplaced and were found only when the 
let ter of D.G.S. & D. cancelling the inde·nt wasi received. This re
sulted not only in un-wan:anted delay in finalising the contract for 
supply of air-coditioning µlant for Rs. 4.11 lakhs by issuing a fresh 
tender enquiry but also in escalation of cost to the tune of Rs. 1.82 

78 LS-4. 
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lakhs over and above the lowest offer received in the i·nitial tender 
call. 

[SI. No. 36 (Para 3.103) of Appendix VI of 71st Report of P.A.C. 
(6th Lok Sabha)] 

Action Taken 

The observation of the Committee have been noted for futu:re 
. guidance. 

[Ministry of Communications (P&T Board) O.M. No. 528-11/78-
TPS (BT) ~ dated 7-U-1978] 

Recommendation 
The delay also resulted in an expenditure of Rs. 0. 71 Iakh on pro

vision of ten window-type air-conditioners to protect the equipment 
in the absence of regular air-conditioning plan between June 1971 
and July 1974. The loss in terms of efficiency of the project, in the 
absence of proper air-conditioning plant, is not capable of quantifi
cation in ·monetary terms. But if the rise in the number of com
plaints received during 1974-75 is any indication it shows that the 
exchange with improvised air-conditioning was not working satis
factorily. 

[SL No. 38 (Para 3.105) of Appendix VI of 71st Report of P .A.C. 
(6th Lok Sabha)] 

Action taken . 
The observations of the Committ~ have been noted. 

2. The efficiency of the exchange at any time depends upon a 
number of factors some of them being; the availability of adequately 
trained and devoted staff, suitable spare parts, the condition of the 
external line plant and properly C"Ontrolled environment within the 
exchange for which air-conditioning is provided. In view of varia
tions in all these factors from time to time, it is very difficult to 
assign specific reasons for ind

0

ifferent performance of the exchance 
during any particular period. 

3., That adequate air-conditioning is desirable for the exchanges 
has been well recognised. As indicated in the Action Taken Note 
pn para 3.102, various steps are being undertaken to ensure avail
ability of air-conditioning plants with the building. However, in 
view of the .fact that considerable planning, procurement and instal
lation periods are involved, this objective is likely to be achieved 
only in another two to three years time. 

[Ministry of Communications (P&T Board) O.M. No. 528-11/7'3-
TPS (BT) dated 7-11-78] 



CHAPTER IV 

RECOMMENDATIONS AND OBSERVATIONS REPLTES TO 
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

AND WHICH REQUIRE REITERATION 

Recommendation 

The Committee are also not happy about the position of arrears 
in respect of Government S'Ubscribers. The figures furnished in this 
regard show that Government subscribers continue to account for 
substantial amount of arrears of telephone revenue. Out of total 
arrears of Rs. 6.28 crores during J970-71, Government subscribers 
accounted for Rs. 2.33· crores (37 per cent) . Similarly, a sum of 
Rs .. 2.29 crores (30 per cent) out of Rs. 7.71 crores was outstanding 
against this category of subscribers during 1975-76. The Committee 
no'te that for expeditin'g collection of outstanding bills from Gov
ernment Departments, Chief Secretaries of all the State Govern
ments and Secretaries of Central Ministries were addressed as late 
as in 1973 to issue instructions to their officers to arrange expeditious 
settlement of telephone bills and also to nominate Liaison Officers 
to whom cases of outstanding bills could be referred by Departmen
tal Officers for expediting realisation. Inspite of these instruc
tions, there is no significant change in the volume of arrears towards 
Government subscribers from 1973 till now. The Committee desire 
that the whole question of recovery of telephone arrears from Gov
ernment bodies may be examined de nova and suitable measures 
taken for their expeditious recovery within a timebound programme. 
The Committee urge that the progress made in this regard should 
be watched every three months so that further steps not only to 
eliminate the earlier arrears but also · to contain their further 
accumulation could be t aken in time. 

[SL No. 6 (Para 1.32) of Appendix VI of 71st Report of P .A.C. 
(6th Lok Sabha)] 

Action Taken 

Instructions have been issued in P&T Directorate D.O. letter 
No. 2-32/73-TR dated 26-5-78 (Co~y enclosed) to all the Heads of 
Circles/Districts to review personally the outstanding against 
exempted category of Telephones once in three months and a 
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quarterly statement has also been prescribed for watching the pro
gress of liq'Uidation of arrears. In respect of other Government 
subscribers also, instructions have since been issued (copy enclosed) 
for review of arrears once in three months and a quarterly state
ment has also been prescribed, as in the case of exempted category 
connections. 

The Secretary (Communications) has demi-officially addressed 
all Secretaries of Government of India and "Chief Secretaries of 
State Govts. once again requesting them to arrange prompt payment 
of Telephone bills including the old bills. 

[Ministry of Communications (P&T Board) O.M. No. 23-26/'7'8-TR 
dated 21-9-1978] 

MOHINDAR PAL SINGH D.0. No. 2-32/73-TR. 

DEPUTY DIRECTOR GENERAL (TA) 

TELEPHONE NO. 380640. 

Dear Shri . .. . . .. ... .... . . . . 

OFFICE OF THE DGP&T 
PARLIAMENT STREET 
DAK TAR BHAVAN, 
NEW DELHI. 
Dated 26-7-1978. 

Kindly refer to my D.O. letter of even number dated 26-5-78 
wherein the Heads of Circles/Districts have been requested to 
personally review the outstandings against exempted category tele
phones once in a quarter and send a quarterly stateme~t to the 
Directorate for further review. The first such report is to reach 
me by 10-8-1978. 

In the course of examination of P&T Audit Report 1975-76, the 
PAC have expressed their displeasure over the large accumulation 
of arrears of telephone revenue against Government subscribers. 
They have desired that the progress of the recovery of the out
standings against Government connections should also be watched / 
and reviewed every three months so that further steps, not only to 
eliminate the earlier arrears but also to contain their further 
accumulation, co'Uld be taken in time. This has become necessary 
due to the fact that arrears agai.nst Governments Telephones are 
on the increase from year to year. 

I am therefore to request you kindly to keep a strict watch over 
the liquidation of the outstandings against Government connec
tion also in addition to the arrears of telephones of exempted 
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categories. The position should be reviewed once in a quarter per
sonally by you. A separate quarterly statement may kindly be 
sent for these Government connections also so as to reach this 
office by 10th of each month. While the first quarterly statement 
in respect of exempted category may be sent to me by 10-8~197'8, 
the first statement for Govt. connections may be sent by 10-9-1978, 
and thereafter statement in respect of both categories sent by 
10-11-1978, 10-2-1979 etc. and so on. 

With regards, 

G.M. Telecom./Telephones 

Circle /Distt. 

Yours sincerely, 

(MOHINDAR PAL SINGH) 

COPY 

MOHINDAR PAL SINGH D.O. No. 2-32/73-TR. 
DEPUTY DIRECTOR GENERAL (TA) 
TELEPHONE NO. 380641 

D~ar Shri . ... . .......... .. . . .. . . 

OFFICE. OF THE DGP&T 
PARLIAMENT STREET 
NEW DELHI-110001. 
Dated the 26th May, 1978. 

Periodical review of the performance of Circles/Districts in the 
matter of telephone revenue collections shows that the outstanding 
dues have been increasing, especially during the last one year. One 
of the important reasons is that outstandings against exempted 
categories of telephones are not bein·g properly and systematically 
pursued and realised. They are allowed to accumulate for months 
together and in some cases for years and after a long gap it be
comes generally very difficult to provide details of the outstanding 
bills to the concerned payment authorities etc. for want of records. 
It is seen from experience that there is marked reluctance on the 
part of the subsctibers to entertain old claims preferred on them 
after lapse of long periods and usually the first repercussion is that 
they complain against the Department for not having claimed the 
dues at the appropriate time. 

In this context, the Secretary (C) desires tha't Heads of Dis
tricts/•;ircles should make arrangement immediately to see that 
the outstandings against telephones exempted from disconnection 
are systematically and continuously pursued. ·He further desire& 
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that 1·he Heads of Circles/Districts should personally review the 
outstanding against each such V.I.P. and take appropriate action 
to se ~re payments. This review should be undertaken at least 
once \n every three months (beginning from 1-4-1978) so as to 
keep a constant watch over the realisation of the dues fr~m VIPB.. 

I shall be thankful if you initiate immediate action and send a 
report to me by 10-8-197'8, 10-11-1978 and so on. The receipt of 
this D.O. may kindly be acknowledged. 

With regards. 

Shri .. . ......... . . . .... . 

General Manager Telephones/ 

Telecommunications. 

Yours sincerely, 

Sd/

(MOHINpAR PAL SINGH) 

Recommendation 

The Committee take a serious view of the short recoveries as 
well as failure to issue bills by the Department. In Paragraph 1.7 
of their 122nd Report (Fifth Lok Sabha) they had desired to be 
informed about the outcome of the study regarding billing and 
accounting procedure then being made by a committee. The Gov
ernment in their reply reproduced in Chapter II of the Committee's 
143rd Action 'r.aken Report (Fifth Lok Sabha) had stated that the 
P&T Board had generally accepted recommendations of that Com
mittee and the revised billing/accounting proced'Ure based on those 
recommendations had been introduced in small and medium size 
Telephone Revenue Units with effect from 1-7-1970. Likewise, in 
respect of major Telephone Districts, computerised billing on Ser
vice Bureau basis had been introduced at Delhi, Bombay, Madras 
and Calcutta. However, the Committee regret to find that all 
these and other measures, such ns issue of ins tructions etc., stated 
to have been taken by the Directorate have not yielded the desired 
results of eliqiinating these lapses. The position on the other hand 
has rather deteriorated and taken alarming proportion. Acco~d

ing to the information f'Urnished to the Committee the short
recoveries of Rs. 8.01 lakhs during 1974-75· hav._e risen to Rs. 21.69 
lakhs during 1976'-77 and similarly in the case of failure to issue 
bills the figure of Rs. 2.43· lakhs in 1974-75· has gone up to Rs. 18.52 
lakhs in 1976-77. 

[SL No. 10 (Para 1.64) of Appendix VI of the 71st Report of P.A.C. 
(6th Lok Sabha) l 



49 

Surprisingly enough, the Member (Finance) P&T Board has 
conceded during evidence that 'it has never come to the notice of 
the Directorate as a serious issue which needs issue of a directive 
from this place and that nothing has been done centrally about it'. 
The Committee cannot but deplore the indifferent attitude of the 
Department to this serious lapse. They would like to urge that 
responsibility for failure to issue bills, short billing or excess hilling 
should be fixed at all levels so as to ensure that there is no recur
rence of these lapses. The Committee would also stress the need 
of conducting a thorough investigation into the working of the 
billing system with a view to clearly identifying reasons for in
dividual cases of short recoveries and of non-issue of bills thus 
bringing the defaulters to book if found to have done with a mala
fide intention or for any pecuniary gain. 

[SI. No. 11 (Para 1.65) of Appendix VI of the 71st Report of-P.A.C. 
(6th Lok Sabha)] 

Action Taken 

Suitable instructions have again been "issued to all Heads of 
Circles/Districts by name to make surprise enquiries occasionally 
to see that short billing/failure to issue bills are not due to mala
fides/ collusion on the part of any employee (s). The Heads of 
Circles/Districts have also been req·uested to make a review of all 
such cases and tak~ suitable action against the officials found res
ponsible for such lapses so as· to avoid recurrence of such lapses. 

[Ministry of Communication (P&T Board) O.M. No. 23-29/78'-TR 
dated 16-10-·1978] 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL OF 

POSTS & TELEGRAPHS 

No. 23-19/78-TR Dated 

To 

All Heads of Telecom. Circles. 
All Heads of Telephone Districts. 

PARLIAMENT STREET, 
NEW DELHI-I. 

SuBJECT.:-Short recoveries of telephone revenue and failare to 
issue b~lls in time. 

In their 71st Report (6th Lok Sabha), the Public Accounts 
Committee have observed the following:-

"Para 1.64. The Committee take a serious view of the short 
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recoveries as well as failure to iss'Ue bills by the Depart
ment. In paragraph 1.7 of their 122nd Report (5th Lok 
Sabha) they had desired to be informed about the out
come of the study regarding billing and accounting pro
cedure then being ~e by a Committee. The Govern
ment in their reply reproduced in Chapter II of the Com
mittee's 143rd Action Taken Report (5th Lok Sabha) has 
stated that the P&T Board had generally accepted recom
mendations of that Committee and the revised billing/ 
accounting procedure based OI} those recommendations 
had been introduced in small and medium size Telephone 
Revenue Units with effect from 1-7-1970. Like-wise in 
respect of major Telephone Districts, computerised bill
ing on Service Bureau basis had been introduced at 
Delhi, Bombay, Madras and Calcu'tta. However, the 
Committee regret to find that all these and other mea
sures, such as issue of instructions etc. stated to have 
been taken by the Directorate have not yielded the de
sired results of eliminating these lapses. The position 
on the other hand has rather deteriorated and taken 
alarming proportion. According to the information 
furnished to the Committee, the short recoveries of 
Rs. 8.01 lakhs during 1974-75 have risen to Rs. 21.69 lakhs 
during 1976-77 and similarly in the case of failure to 
issue bills the figures of Rs. 2.43 lakhs in 1974-75 has gone 
up to Rs. 1'8.52 lakhs in 1976-77. 

Para 1.65. The Committee cannot but deplore the indifferent 
attitude of the Department to this serious lapse. They 
would like to urge that responsibility for failure to issue 
bills, short billing or excess billin'g should be fixed 
at all level so as to ensure that there is no recurrence of 
these lapses. The Committee would also .stress the need 
of conducting thorough investigation into the workii:ig 
of the billing system with a view to clearly identifying 
reasons for individual cases of short recoveries and of 
non-issue of bills thus bd nging the defaulters to book if 
found to h:we done with a mala-fide intention or for any 
pecuniary gain ." 

Short recovery and failure to issue bills in time may be due 
to the following reasons : -

I 

1. Delay in issue and supply to bill~ng authorities, advice 
notes intimating shifting and opening of telephone con
nections, circuits and non-exchange lines etc. 
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2. Omissicm to bill accessO"ries due to shifts and incomplete/ 
incorrect data. 

3. Non-revision of rental on flat rate basis after expiry of 
guarantee period in cases of guaranteed lines, circuits 
and exchanges etc. 

4. Non-revision of estimates with the increase of cost of the 
work and not correctly calculating the overhead charges. 

5. Non-revision of rates of rentals (initially charge, o:in esti
mated rates) on the basis of increased actual cost. 

6. Wrong calC'ulations of rates of rental, either in initial esti
mates or in final fixation, due to wrong data (regarding 
length, type. of material, radial distances etc.) or wrong 
percentages of overheads or other levies, surcharges. 

7. Wrong evaluation of trunk call tickets, errors in sub
straction of the meter reading in the call charges state
ments. 

A review of such instances should be made and suitable action 
against the officials found responsible for lapses taken to avoid 
recurrence of such lapses. It should also be impressed upon all 
concerned that specific action should be taken by each unit to 
investigate instances of short recoveries and failure to issue bills 
and to prevent recurrence so that the mounting instances and money 
value of such lapses pointed out jn the successive audit reports are 
reduced to the minimum, if not entirely eliminated. 

Sd/
(MOHINDAR PAL SINGH) 

DEPUTY DIRECTOR GENERAL (TELECOM. ACCOUNTS). 

TELE: 380640. 

Copy to DFA/IFA of the District/Circle for information and nee~· 

sary action. 
(MOHINDAR PAL SINGH) 

D.D.G. (TA) 

Recommendation 

Closely connected with the failure to short-billing is the prob
lem of wrong billing/excess billing. The Committee learn that 
this happens primariy due to faults in meter or unnoticed STD 
calls made at the subscriber's end.. The number of complaints 
received during 1975 was 63,000 involving 14.59 lakh telephones 
and the number of bills being 58,36 lakhs during that year. Rebate 
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had to be given in as many as 8581 cases. The Committee are per
turbed to find that the number of such complaints is on the 
increase every year, these being 134176 during 1976-77 as against 
78.264 d·uring 1972-73-an increase of 71 per cent over the last 
5 years. The Committee concede that over the years the number 
of telephone connections have also increased. Even so, the number 
of complaints is suggestive of the fact that the wrong billing is 
perhap? a regular feature. The Committee therefore recommend 
that whereas genuine cases should be dealt with promptly to res- -
tore confidence in the service, test check of the over billing and 
rebate given over and above a r~asonable limit should be made to 
identify the actual causes of over-billing with a view to taking 
remedial measures for the future and to ensure that the rebate 
given is genuine and the powers delegated in this regard are not 
misused. 

[SL No. 14 (Para 1.68) of Appendix VI of 7lst Report of P.A.C. 
(6th Lok Sabha)] 

Action Taken 

At present all the Heads of Telecom Circles/Telephone Districts 
have the powers to grant' rebate upto Rs. 3000/- per quarter in 
respect of c9mplaints of excess metering. at STD stations subject 
to a maximum of 2 quarters in a year. In respect of 4 metropolitan 
Telephone Districts at Delhi, Bombay, Calcutta and Madras these 
powers have since been increased upto Rs. 5000/- per quarter sub
ject to a maximum of 2 quarters in a year. Necessary orders are 
under issue. 

2. In view of the enhanced powers delegated and with a view 
to ensuring that the rebate at Circle/District level is given in 
genuine cases instructions have been issued that 

(i) In Telecom Circles and Telephone Districts under Gene
ral Managers (other than 4 metropolitan Telephone Dis
tricts) all cases of rebat8 above Rs. 2000/- will be decided 
personally by the General Managers. 

(ii) In Minor Telephone Districts all cases of rebate will 
be decided by the District Managers personally. 

(iii) In 4 metropolitan Telephone Districts all cases of rebate 
above Rs. 3000/- will be decided · by the General Mana~ 
gers or Addl. General Managers at their personal level. 

(iv) Director (Vig) /Vigilance Officers in Circle/District shall 
exercise a test check of 5 per cent of total cases in 
which rebate has been allowed subject ,to a maximum of 
10 cases per month. 
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(v) Instructions have also been issued that whenever there 
is fa ult in meter circuit or in the associated equipment 
it should be covered in the category of faulty meters and 
Divisional Engineers should. satisfy themselves and re· 
cord in writing the occurrance and nature of such faults 
before revising any bills for local calls. Instructions 
have also been issued that subscribers whose meters 
were out of order for a quarter or more should be charged 
for such period on the basis of average number of calls 
made by them dudng the preceding 2 quarters. 

[Ministry of Communications (P&T Board) O.M. No. 23-31/78-TR 
dated 30-12-197'3] 

Recommendation 

Coming to litigation, the Committee find that this recourse had 
to be resorted to for recovery of Rs. 25.36 lakhs as on 1st July, 
1976 from private subscribers. The Committee would like to place 
on record some interesting statistics in this re·gard. The number 
of cases under litigation was 3237 for bills involving less than 
Rs. 250/- each and 3423 were in r espect of bills for more than 
Rs. 250/- as on 1-7-1977. The oldest case under litigation relates 
to the year 1956.-57 involving Rs. 1530/-. The highest amount in· 
volved in litigation is Rs .. 1,15,000/- due from M/ s. J&K Cotton Mills, 
Kanpur and the lowest amount is Rs. 120/- pertaining to a Raipur 
subscriber. The amount spent on litigatic:m during 1974-75 was 
Rs. 53,0 ~2.08 and the _number of cases dedded was 152. As against 
this, in 100 cases decided during 1976-77, Government had to spend 
Rs. 51,042.37. 

The Ci;smmittee have been informed that instructions have been 
issued to all the Units that since litigation is a long drawn and 
expensive process, no litigation should be taken up for amount of 
bills beloiw Rs. 250/-. In view of the heavy amounts spent on liti· 
gation each year, the Committee would like to urge that the pro
blem should be studied in depth with reference to its economics 
and the results achieved in the past for formulating further policy 
in this regard. They would also like the Department to lay down 
more comprehensive and clear cut guidelines for going in for 
litigation as the last resort. 

[Sl No. 15· (Para 1.69') Appendix VI of 71st Report of P.A.C. 
(6th Lok Sabha)] 
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Action Taken 

Instructions have again been issued to Cirles/Districts to meti
culously follow, the guidelines issued from time to time in this res
pect. However the recommendations of the P .A.C. to study the 
problem in depth with reference to its economics and the results 
achieved in the past for formula t ing further policy, has been noted 
for necessary action . 

[Ministry of Communications (P&T' Board) O.M. No. 23-32/78-TR 
dated 16-10-1978) 

Recommendation 

The Committee feel equally concerned about the loss of depart
mental papers pertaining to telephone revenues which have be
come a regular feature each year. Rs. 35,000/- during 1975-76 and 
Rs. 25,000/- during 1976-77 had to be written off as a result of loss 
of files. In this context the Committee would like to reiterate 
their earlier recommendation made 3t paragraph 1.8 of their 122nd 
Report (Fifth Lok Sabha) on this very issue and desire that the 
Directorate should take a serious view of this problem and ask 
the authori ties concerned to investigate thoroughly all cases in· 
volving big amounts with a view to finding out whether any mala
fide intention was involved, fix responsibility and take remedial 
measures for the f'Uture. The Committee recommend that deter
rent punishment should be given in case of proven collusion. 

[SL No. 17 (Para 1.71) of Appendix of 71st Report of P.A.C. 

(6th Lok Sabha)] 

Action Taken 

Instructions had been issued to all Heads· of Circles !Districts to 
fix responsibility and initiate disciplinary action against those 
officials found responsible :for the loss of records, which necessitat
ed write off of dues, before approving such write off. The instruc
tions have been reiterated stressing the need for thorough investi
gation of cases involving write off of revenue due to loss of records 
and for awarding deterrent punishments to S'Uch officials as are 
found responsible for the loss. 

[Ministry of Communications (P&T Board) O.M. No. 23-34/78-TR 
dated 16-10-1978] 
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INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

OFFICE. OF THE DGP&T 

Parliament St eert, New Delhi-11000'1. 

No. 23-34/78-TR. Dated 29-8-1978. 

To 

All Heads of Telecom Circles. 
All Heads of Telephone Districts. 

SUBJECT: -Loss of Departmental records pertaining to Telephone 
Revenue and Write-off of outstan'dings. 

Reference is invited to this office letter No. 23-7174-TR dated 
17-7-1974 on the above subject. The Public Accounts Committee 
have again observed that loss of reco1rds and consequent write off 
of revenue have become almost a regular feature every year. 

Clear instructions had been issued in the letter cited above (copy 
appended) emphasising the need to preserve the relevant records; 
to fix responsibility for the loss of records ; and to initiate discipli
nary action against the persons responsible for such loss. It is once 
again stressed that the Heads of Circles lDistricts should kindly 
ensme that the responsibility is fixed and disciplinary action initia
ted at the <mtset before approving write-off of outstanding dues 
consequent on loss of records. 

All cases of proposals for write-off, in general, and these involv
ing big amounts, in p;.r ticular, should be thoroughly investigated 
with a view to finding out whether any malafide intension was 
involved and in cases where malafide intention on the part of any 
official(s) is detected or collusion is proved, deterrent punishment 
should be given. 

It may kindly be ensured that these instructions are strictly 
adhered to by all the officers concerned so that the loss of revenue 
due to such w rites-off b altogether avoided. 

Copy of letter No. 23-7174-TR 
TR Section, New Delhi 
Districts. 

Sd l
(MOHINDAR PAL SINGH) , 
Deputy Director General (TA) 

Telephone No. 380 640. 

dated July 17, 1974 from DGP&T, 
to all Heads of CircleslTelephone 

SUBJECT:-Write-o:ff of telephone revewue due to loss of departnnen
tal reoords. 

The Public Accounts Committee (73-74) , while commenting on 



loss of Telephone Revenue on account of dues written off due · to 
loss of relevant records have in their 122nd report observed: -

0'The Committee regret to note that during 71-72 anrears 
amounting as much as Rs. 3.17 lakhs had to be written off 
as the relevant departmental files were not available. The 
Committee take a serious view in loss of papers in respect 
of pending bills and stress that the Department should 
take acti-on against the persons responsible for this lapse." 

2. Misplacement/1-oss of records relating to outstanding bills is a 
serious matter and requires that all possible care is taken to ensure 
that the records of outstanding bills are carefully preserved and 
kept in safe custody till the dues are realised. In this connection, 
attention is invited to the instructions contained in the Directorate 
Circular letter No. 23-4173-TR dated 30-7-1973 and also to letter No. 
2-73/73-TR dated 17-5-1.974. The manual rules also provide for safe 
custody of records pertaining to unpaid bills and these should be 
arranged to complied with in all such cases. 

3. As soon as loss 0f any records pertaining to outstanding bills 
comes to notice, immediate action should be taken to fix responsibi
lity for the loss thereof and then initiate disciplinary action against 
the persons responsible for the same The Heads of Circles and 
Districts should, before· approving write-off of outstanding dues 
becomng irrecovi:>rable due to non-availability of records , kindly 
ensure that this hfls been done. In cases where write-off of irrecov
erable dues on account of non-availability of records, require the 
sanction of the Direci·Dr General, Posts & Telegraphs or higher 
authorities, the p::irticulars of disciplinary action taken should be 
specifically indicated. 

4. Compliance with these instructions should be checked up at 
the time of inspection of the TRA Branches in Divisions and 
Disfu'icts. 

Sd/-
.(N. Vasudevan) DDGF (V) 

Recommendation 

The Committee note that the project for the insfallation of 8-
Channel transistorised carrier system in replacement of the existing 
8-Chennel system between Dumka and Deogarh for providing ade- , 
quate telecommunication services in Dumka, District Headquarters 
of Santhal Parganas a backward area in Bih.ar State, was approved 
in March 1970 at an estimated cost of Rs. 1.15 lakhs. Detailed · 
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estimates for the work were sanctioned in October, 1972. Though 
according to the original estimate, the work was to be completed 
in two months time, it took as long as 6 years in commissioning the 
system in October, 1976 after its approval. The principal reasons 
for delay in execution of this project are stated to be (1) the replace
ment of the alignment of existing AB line by A4BC line so that it 
·can carry additional NCJ pairs for use in future, the existing line 
being not in a position to carry this load of NCJ pair in a Section of 
16 Mm. between Dumka and Jama and (2) realignment of the line 
between Deogarh and Ghormara to avoid 'induction' due to high 
tension power line laid by Electricity Department. So far as the 
first factor is concerned, the Department have admitted that it was 
a case of oversight on the part of engineer. So far as the secopd 
one is concerned, it seems that although the Electricity Department . 
laid that line subsequently the P&T Department had agreed to shift 
their own A4BC line to avoid induction on the specific understanding 
that the Electricity Department would pay the cost of such realign
ment. The Committee also understand that a sum of Rs. 0.24 lakh 
towards the cost Qf realignment has been accepted by the State 
Electricity Board. However, what is noteworthy is that due to 
these alterations having to be made there was a delay in the execu
tion .of the project. The Committee would urge that a Departmen
ta1 enquiry be conducted. to identify the reasons for delay at every 
stage so as to fix •resp0nsibility for taking action against those found 
responsible for dereliction of duty. 

[SL No. 18 (Para 2.23) of Appendix VI of 71st 
Report of P A.C. (6th Lok Sabha)] 

Action Taken 

The delay in the execution of the work has been investigated 
on the basis of the records of the Circle Office, Divisional Office and 
Sub-Divisional Office, Deogarh. 

The following facts have be~n gathered:-

!. The Directorate approved proposal for 8-Channal Carrier 
System between Dumka and Deogarh in March ''70. 

2. Matters related to traffic data, engineering details etc. for 
the preparation of the project and ·detailed estimates were 

• under correspondence between the Circle, Division and 
Sub-Division as well as T&D Circle and RTS upto 6-4-72. 

3. DET submitted the project and detailed estimates to the 
Circle on 6-4-72. 
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4. The Circle sanctioned the estimate based on AB posts on 
4-10-72. 

-. 5. Sanctioned copy of the estimate was received by SD0(1') 
Deogarh on 21-2-73 and indents were released on 27-2-73. 

6. The mectricity Authorities erected a power line during 
1972-73 in proximity to the Telecom. lines without the 
clearance of PTCC, and the Department objected to this. 

7. SDO (T) asked the Circle Office to allot stores on priority 
basis on 3-11-73. 

8. DSO (T) released indents for A4: BC posts on 21-12-73 since 
the load could. not be carried by AB posts and informed_ 
DET on 24-12-73 that he had started the work on 19-12-73 
with some available A4 BC posts in the Sub-Division and 
he had obtained 50 A4 BC posts from AE Stores, Patna 
and he had indented for 1000 A4 BC posts. 

9. As far as the necessity fair shifting is concerned, the matter 
was taken up with the Eelectricity Authoritie:s and the 
route was jointly inspected by P&T and the Electricity 
Authorities, and finally the Electricity Authorities agreed 
to pay the shifting charges for the P&T alignment on 
2-2-73. 

10. During the execution of the work, Director Telegraphs, 
Patna asked for further shifting of posts away from the 
power line on 1-8-74. 

11. The work was completed by October 1975 and offered for 
acceptance testing but the line failed due to power induc
tion. The case was refeirred to PTCC'. The PTCC 
advised provision of GD tubes, and these were procured 
and fitted and the line passed the test on 20-10-76. 
Simultaneously the system was commissioned. 

12. It is seen that the delay has been due to two reasons:-

(a) Lack ·of foresight on the part of DET, who processed 
the case fo r sanction of the proposal with AB pests. He 
should have taken into account the load carrying 
capacity of the line and the future expansion. 

(b) The action of the Electricity Autho~ities in ereoting 
. the power li'ne in close proximity to the telephone lines 
without fir st getting the PTCC clearance. This res~lted 
in the necessity of shifting the line. 

13. As far as 12(a) is concerned, the_ DET concerned retired 
in August 1976. It is felt that it will be too harsh to take 
action at this stage for an error of oversight. 
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14. As far as 12 (b) is concerned, the matter has been taken up 
with the Central Electricity Authorities and the State 
Elect ricity Board to issue strict instructions to see that 
such cases do not recur. 

[Ministry of Communications (P&T Boar~) O.M. No. 
97-5176-TPL (P) Part dated 24-10-1978] 

R~comme11datio11 

Yet another disquieting aspect of the case is that at the time of 
preparation of the estimate the fact that the eixsting AB line could 
not bear the load of NCJ pair was not forseseen. This led to the 
provision of A4 BC posts thus increasing the cost of re-transposition 
of the pair from Rs. 0.31 lakh to Rs. 3.13 lakhs. The overall cost of 
the project thus increased from Rs. 1.15 lakhs to Rs. 4.39' lakhs. 
The Committee desire that responsibility for this lapse should also 
be fixed. 

J . , 

[SL No. 20 (Para 2.25) of Appendix VI of 71st 
Report of P.A.C. (6th Lok Sabha)] 

Action Taken 

General Manager, Telecommunications, Patna investigated the 
case and came to the conclusion that the Divisional Engineer, Tele
graphs, who processed the case for the sanction of the estimate in 
1972 did not foresee the future requirements. This was cleairly a 
case of oversight as was admitted earlier before the P.A.~. The 
Division Engineer, however, retired in August, 1976. It is felt that 
it would be too harsh to take action against the officer after iretire
ment. 

78 LS-5. 

[Ministry of Communications (P&T Board) O.M. No. 
97-5176-TPL (P) Part dated 24-1(}..78] 

' ,.J_ ' 

. . . . 
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CHAPTER V 

Recommendations and Observations in respect of which Government 
have furnished interim Replies 

Recommendation 

In this connection, the Committee would like to recoinmend that 
the feasibility of impositio:n of a surcharge over the telephone bills 
at the rate of 5 per cent or so may be examined where the payments 
of the bills are not made by the scheduled dates. This will not only 
expedite the payment of bills but will also enhance the revenues of 
the Department where the payment of the bills is not made in time. 

[SI. No. 5 (Para 1.31) of Appendix VI of 71st 
Report of 'P.A.C. (6th Lok Sabha)] 

Action Taken 

The proposal is under examinatlon in consultation with the 
Ministry of Law. 

[Ministry of Communications (P&T Board) O.M. No. 
23-25/78-TR dated 16-10-1978) 

Recommendation 

The Committee regret to note that during 1975-76 arreairs 
amounting to Rs. 28.03 lakhs were written off due to various reasons, 
the noticeable among them being 'whereabouts of the subscriber not 
known' (Rs. 14.20 lakhs) ; 'death of subscribers' (Rs. 1.75· lakhs) and 
'relevant departmental fil es not available' (Rs. 0.35 lakhs) . During 
the last 6 years 1971-72 to 1976-77 the total amount written off was 
Rs'. 111.55 lakhs. The highest amount involved in a case in wliich 
whereabouts of the subscriber were not known, was Rs. 9988.28. 
The Co~mittee would like Government to ensure ·that before 
writing off, the Directorate has satisfied itself of exploring all 
avenues including police help in locating the subscriber and recov
ering the dues. In this connection the Commit tee recommend that 
the feasibility of introducing personal surety bonds at the time of 
installation of telephones might be examined so ·'that in bad cases the 
arrears due from the subscribers could be recovered from their 

. sureties. 

[SL No. 16 (Para 1.70) nf. Appendix VI of 71st 
Report of P .A.C. (6th Lok Sabha)] 
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Action Taken 

All efforts are made to realise the outstanding from the subseiri-
bers. Police help is sought wherever considered necessary. 

Regarding the feasibility of introducing Personp.l surety bonds 
at the time of installat ion of Telephones, the Law Ministry is being 
consulted and furth~r action would be taken on receipt of advice 
from them. 

[Ministry of Communications (P&T Board) O.M. No 
23-33178-TR date<l 16-10-1978) 

Recommendation 

The Committee find that the amount of Rs. 0.24 lakh claimed from 
and agreed to be paid by the State Electricity Board in February 
1973 towaros shifting charges of the Telecommunication line has 
not yet been realised. The Committee would urge that the matter 
should be taken up at higher level with the Electricity Board and the 
reco·very of Hie dues made without loss of further time. 

[SI. No. 21 (Para 2.2) of Append.ix of 71st 
Report of P .A.C. (6th Lok Sabha)] . 

Action taken 

The matter is being pursue<l by the General Manager Telecom
munications, Bihar Circle, Patna with the State Electricity Board 
for realising the dues from the Bihar State Electricity Board. 

The matter has also been taken up by the P&T Board with the 
Central Electricity Authority and the Bihar State Electricity Board. 

[Ministry of Communications (P&T Board) O.M. No. 
97-5/76-TPL (P) Part dated 24-10-1978] 

Recommendation 

The Committee further find that the firm to which the contract 
was finally awarded had also tendered in the first instance and the 
tendered amount was Rs. 1,44,647 against the estimated cost of 
Rs. 1,24,711 (15 .10 per cent above C. I.). H.Owever, as a result of 
ne~otiations with this firm in the second turn, the contract w.as 
awarded at Rs. 1,30,172 against the estimated cost of Rs. 1,19.267 
(9.15 -per cent above C.I.) after deletion of items 2, 4 and 5, S.H. 8 
Roofing. A condition (which was not there in the first call) put 
forth by the tenderer that 'cement inay be issued F . 0 . R . Varanasi' 
was also accepted. The Committee would, therefore, like Govern
ment to investigate· info the ma•tter and satisfy themselves that no 



irregularity of a serious nature was involved in awarding the 
contract and that the Government have not been put to any loss in 
the overall cost of the construction work particularly in view of 
the fact that the agreed supply of cement by the Department had 
caused much delay in the completion of the w ork and also the job 

, was completed for Rs. 1.52 lakhs as against the estimated cost of 
Rs. 2.37 lakhs but contracted cost of Rs. 1,30,172. It is all the more 
surprising that the preliminary estimate prepared by S.E. Calcutta 
should have provided for the plinth area rate for a complete butlding 
including the element of foundation whereas the requirement was 
for extension of the exising building only. This had unnecessarily 
inflated the estimated cost of construction. 

[SL No. 32 (Para 3.99) of Appendix VI of 71st 
Report of P .AC. (6th Lok Sabha)) 

Action taken 

Investigation has been ordered whether any irregularity of a 
serious nature has been involved Jn awarding the contract with the 
condition that cement will be supplied F .O .R . Varanasi. The 
Committee will be informed of the results of investigations after 
these are completed. Instructions have also been issued to all 
superintending Engineers to ensure that the proper plinth area rate, 
without the element of foundation , should be adopted for extensions 
over existing buildings. 

[Ministry of Communications (P&T Board) O.M. No. 
27-4/76-D (P&T) dated 13-11-1978] 

Recommendation 

The Committee have noted that in spite of the Departmental 
instructions issued in September, 1970 tha t 90 per cent of the 
exchange capacity should be utilised soon after expansion or in any 
case not later than 6 months of such expansion, the actual utilisa
tion of capacity of the Va>ranasi Telephone Exchange expanded to 
6100 lines in April, 1973 and 8100 lines in April, 1974, the percentage 
of utilisation to the installed capacity has been considerably on the 
low side, fluctuating between €·9.7 to 89:4 per cent between October 
1978 and December, 1975. The position was worst in April 1974 
when spare capacity was 1885 and the number of waiting applicants 
at that time was 2287. The Committee agree that completion' of 
formalities for releasing the connections may take som.e time but 
they feel that a little exka effort on. the part of those entrusted with 
avowed job of ex ecuting the Government programme .and serving the 
nation could have given almost the opposite results by virtually 



clearing the whole waiting list much earlier and thus avoiding 
potential loss of Rs. 22.20 lakhs to the Department on this accou!lt 
as worked out by the Audit. · The committee havt? noted that 
instructions already issued in this regard have been ireiterated 
enjoining upon the authorities concerned to take advance action as 
far as possible for providing new connections within short time after 
completion of expansion of the exchange. The Committee would, 
however, like to point out that though several instructions have 
been issued to the General Manager Telephones _by the Board they 
are observed more in the breach than in observance. The Com
mittee, therefore, desire that there should be a system of follow-up 
of instructions and steps should be taken to see that the desired re
sults ar.e achieved and the basic weakness which have been playing 
the execution of P&T Projects are completely eliminated. The Com
mittee would also like the P&T Directorate to make a fresh look into 
the whole procedure of providing fresh connections and find out if 
it could be simplified further to some exfent with a view to reducing 
the long time taken in completing ~ plethora of formalities and a 
number of c0mpiicated forms to be filled in by the subsciriber, of 
course without sacrificing Government interest. 

[S.1. No. 33 (Para 3.100) of Appendix VI of 71st 
Report of P.A.C. (6th Lok Sabha) J 

Action taken 

The observations ahd recommendations have been noted for 
future guidance. 

2. s .teps are being taken to review the procedure for provision of 
telephone connections and to see if this could be simplified with a 
view to expedite the provision of telephone connectfons once the 
exchange capacity becomes available. It may, however, be mentioned 
that the percE:ntage of utilisation to the installed capacity was 80.8 
per cent at the close cf October 1973 and 69.7 per cent at the close 
of April 1974 after commissioning of another 2000 lines. 

[Ministry of Communica.tions (P.&T Board) O.M. No. 
362-5176-TPE (XP) dated 16-10-1978] 

R~commendation 

The Committee have been informed that the enquiry ordered 
into the misplacement of the three letters is in progress. They 
would like to be informed of the action taken in pursuance thereto 
against those found responsible for this serious and costly lapse. 

[Sl. No. 37 (Para 3.104) of Appendix VI of 71st 
Report of P .A.C. (6th Lok Sabha)] 
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Action taken 

... -.,. . 

The inquiry ordered into the misplacement of three letters is still 
in progress .and . action taken in this regard will be intimated as soon 
as it is completed. 

[Ministry of Communications (P&T Board) O.M. No. 
. 528-11/78-TPS (BT) dated 7-ll-7S] 

Reicommendation 
iJ22i 

The performance of the supplier firm M is. Air Conditioning 'Cor
porati-on, New Delhi is equally unsatisfactory . The air-condition
ing plant received in December, 1975, was installed in September 
1976. It has been admitted in evidence that the target date given 
to the firm for completion of the work was 5 June (1976) but it was 
not completed. The comm~ssioning of the plant was further de
layed by 3 months as some works had to be carried out and if was 
ultimately com'Inissio:ned on 28 December 1:976, when the winter 
tests (first in the series of three tests) was conducted. It passed 
the summer test on 25th June; 19-77, a·nd could be finally taken over 
only on 11th August 1977 when it passed the third and the last test 
of monsoon. The Committee would like Government to examine 
in consultation with the D.G.5'.&D. as to how for the supplier firm 
was responsibJe for the delay and whether any penalty could be 
imposed on them in terms of the agreement. Judging from the 
poor performance of Mis·. Air Conditioning Corporation, New Delhi, 
in the present case, their .overall porform~ce in other 9 contracts 
stated to have been entered into with this firm from June 19761 on
wards should be watched closely to come to a definite conclusion 
whether this firm qualifies for having further business dealings with 
Government. 

[SL No. 39 (Para 3 106) of Appendix VI to 1ist 
Report- of P A.C. (6th Lok .Sabha)] 

Action taken ' " 

The observati:ons of the Committee have been noted. 

2. The D.G.S.&D. has intimated tha t the question of delay and 

1
possibility of applying any, penalty on the firm wiLl be examined 

' at the time of final settlerp.ent of the contract . 

. "' \". 3. The recommendation regarding watching the overall perfor
"mance of the firm in case of 9 newly awarded contracts has been 
noted. In fact arrangements are being made to keep a watch and 

·ev:c;1,ll!late -the perform~nce of . all the individual firms in the light cf 



contracts awarded after the taking over of procurement and instal
lation of air-conditioning plants by the P&T Department from the 
D.G.S.&.D. 

[Ministry ·of Communications (P & T Board) O.M. 
No. 528-11 178-TPS (BT) Dated 7-1.1-78] 

According to the informatio:n furnished by the Contractor the in
stallation of the plant was completed before 15.~.76 and it was also 
commissioned by them on 27.8.76. However, the plant was taken 
over only on 11.8:78 after completion of seasonal tests. 

~he quantum of penalty depends on the losslinconvenience suffer
ed by the Consignee. The concerned Consignee, on a reference being 
made to him by DGS&D, confirmed in his le tter da ted 24,..7-78 that the 
P&T Department had not suffered any loss Jinconvenience due to delay 
in supply on the part of the firm and_ accordingly only token penalty 
of Rs. 7970/- was imposed on the firm by DGS&D vide theµ
amendment Jetter dated 14.8.78. Recommendation of the Com
mittee to watch the performance of the firm in respect of contracts 
placed on them after June' 76 has been noted. 

[Depar tment of Supp.ly O.M. No .. PIII-17(9)178 dated 
8-12-78]. 

NEW DELHI; 

March 29, 1979'. 

Chaitra 8, 1901 (S) . 

P . V. NARASIMHA RAO, 

Chairman, 

Public Accounts Comm1,tt8e. 
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